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᳦֑֒֞֠֒֞վ։֞֊֠֒֞᭔֑ᭃ֧ᮢᳰֈ᭨֚֔֠֒շ֞֒
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

ᳰֈ᭨֔֠իᲬ᭠֑֑֑֞֞֔֊ժᳰֈ᭨֔֠
է֟։֢֚ռ֊֞
ᳰֈ᭨֔֠էֆ֢֎֒
֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֟֊֑
ᮧ᭭ֆ֞֗֊֞
ռ֢դᳰշ ᭠֑֑֑֞֞֔ᲂ շ֧  ֟֔ձ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ի֑֫չ ֧֚ ֚ե֎ե֟։ֆ ᮧᳰᮓ֑֞ շ֫ ֧֚ᳰշֆ ձշᳱշ֣ ֆ ն֒ ᳞֚֡֗֟᭭ևֆ շ֒֊֞
֚֠ռ֠֊֛֨ֆև֞
֚ե֟֊֑փ֠ձռ֚֠ಧᳰֈ᭨֔֠իᲬ᭠֑֑֑֞֞֔է֟։֟֊֑շᳱ։֞֒֞ֆև֞֏֞֒ֆշ֧ ֚ե֟֗։֞֊շ֧ է֊֡᭒ս֧ֈշ֧ 
ֆ֛ֆ է֊֠ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒ֆ֧ ᱟձ ֞֊֊֑֠ ᳰֈ᭨֔֠ իᲬ ᭠֑֑֑֞֞֔ ᳦֑֒֞֠ ֒֞վ։֞֊֠ ᭃ֧ᮢ ᳰֈ᭨֔֠ ֚֒շ֞֒ շ֧  ի
֒֞᭔֑֞֔շ֧ ֢֗ᭅ է֊֡֫ֈ֊֧֚֟֊᳜֟֔֟ոֆ֟֊֑ᲂշ֫֎֊֞ֆֿ֛֞֨
է᭟֑֑֞,ᮧ֞֒ե ֟֏շ


֑֧֟֊֑ಯ᭠֑֑֑֞֞֔ᲂ֛֧ֆ֡ᳰֈ᭨֔֠իᲬ᭠֑֑֑֞֞֔֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֟֊֑ರշ֛֔֞ձեչֿ֧
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L ֑֧֟֊֑ի֊᭠֑֑֑֞֞֔ᲂ֑֞շ֑֞ᭅ֛֗֞֠շ֧ ի֊֗չᲄ֒֟վ֧֚֞֊֊֑֠իᲬ᭠֑֑֑֞֞֔թ֚֚ե֎ե։ᱶէ֟։֢֚֟ռֆշ֧֒ 
ᳰֈ᭨֔֠֒֞վᮢᱶᮧշ֞֘֊շᳱ֟ֆ֟և֧֚֔֞չ֢֛ᲂչֿ֧
ᳯ֒֏֞֙֞ձդ
թ֊֟֊֑ᲂᱶվ֎ֆշᳰշ֚եֈ֏ᭅ֧֚է᭠֑և֞է֧֟ᭃֆ֊֛֫
L  է֟։֗Ღ֧֚֞ է֟֏ᮧ֧ֆ֛֨ ձ֗ե թ֚ᱶ ֛֘֞֟֔ᱹ է֟։֗Ღ֞է֟։֟֊֑շ֧ ᮧ֞֗։֞֊ᲂշ֧ ֆ֛ֆ֎֊֞ժչ֑֠
ᳰշ֚֠ ֏֠ ֢֚ռ֠ ᱶ ֘֞֟֔ է֟։֗Ღ֞ ֆև֞ թ֚ᱶ ֚֒շ֞֒֠ ֗շᳱ֔  է֟։֗Ღ֞ ն֒ է֟֏֑֫վ֊ ֟֗֏֞չ շ֧ 
է֟։շ֞֒֠֏֛֠֘֞֟֔ᲂչֿ֧
LL  շ᳤֧֚֟֒է֟֏ᮧ֧ֆ֛֚֨֟֟֗֔ᮧᳰᮓ֑֚֞ե֛֟ֆ֞ ֚֟ᮧ֚ե ֑֞ֈեփᮧᳰᮓ֑֚֞ե֛֟ֆ֞ ֈեᮧ֚ե ֑֞
ᳰշ֚֠է᭠֑ᮧ֣֗ᱫ֟֗֟։շ֧ ֆ֛ֆշ᳤֟֒շ֧ ᱨᱶ֟֊֑֡Ღ᳞֟Ღֿ
LLL  ֚᭠֑֗շ֧֚է֟֏ᮧ֧ֆ֛֨֟֊֑շ֧ ֆ֛ֆ֚᭠֑֗շշ֧ ᱨᱶ֊֞֟ֆ᳞֟Ღֿ
LY  ᭠֑֑֑֞֞֔ᱶ᭠֑֑֑֞֞֔շᭃն֒ը֏֚֞֠᭠֑֑֑֑֞֞֔֞է֟։շ֒օ֛֘֞֟֔ᱹֿ
Y  ᭠֑֑֑֞֞֔ ᭭և֔ ֧֚ է֟֏ᮧ֧ֆ ֛֨ ᭠֑֑֑֞֞֔ շᭃ ֑֞ ձշ ֑֞ ձշ ֧֚ է֟։շ ᭭և֞֊ վ֛֞դ ֒ ֏֬֟ֆշ ᱨ ֧֚
᭠֑֑֑֞֞֔շ֚֞եռ֞֔֊ ᳰշ֑֞վ֛֛֑֛֞֒֞֨֞֗᭭և֞֊վ֛֞եձշշ᳤֑֟֒֞ձշվ֞դռէ֟։շ֞֒֠᭠֑֑֑֞֞֔շ֧ 
֟֊ֈᱷ֘ᲂշ֧ է։֠֊շ֑֞ᭅ֛֗֞֠շ֒ֆֿ֛֞֨
YL  ᭠֑֑֑֞֞֔ ᮧ֑֫Ღ֞ ֧֚ է֟֏ᮧ֧ֆ ֛֨ շ֫ժ ᮧ֑֫Ღ֞ վ֫ ᭠֑֑֑֞֞֔ ᭭և֔ ֒ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ֞᭟֑ ֧֚
᭠֑֑֑֞֞֔շᳱշ֑֞ᭅ֛֗֞֠ᱶ֏֞չ֧֔ֆֿ֛֞֨
YLL ֟֊᳸ֈᭅ᳥֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֚֩᭢ց֧֑֧֚֗֒ է֟֏ᮧ֧ֆ֛֨ ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֚եռ֞֔֊֛֧ֆ֡ ֑֑֚֚֒իᲬ
᭠֑֑֑֞֞֔᳇֞֒֞ᮧֈ֞֊ᳰշ֑֞չ֑֚֞֩᭢ցֿ֧֑֗֒
YLLL  է֚֞։֞֒օ ᳯ֒֟᭭և֟ֆ֑ᲂ ᱶ իֈ֛֞֒օ շ֧  ֆ֬֒ ֒ ֛֞֞֒֠ ᮧ֞շ֣ ֟ֆշ ըֈ֞ձդ շ֞֊֢֊ ն֒ ᳞֗᭭և֞ ֧֚
֚᭥֎ե֟։ֆᳯ֒֟᭭և֟ֆ֑֞դն֒է֟֏֑֡Ღᲂն֒չ֛֗֞ᲂշᳱ֚֡֒ᭃ֧֚֚֞ե֎ե֟։ֆ֧֛֞֔֘֞֟֔ᱹֿ
L[  ֔֞թ֗ᳲ֔եշ֧֚է֟֏ᮧ֧ֆ֛֨ձ֗եթ֚ᱶ֛֘֞֟֔֨շ֫ժ֔֞թ֗ցֶ֧֔֠֟֗֊ᳲ֔եշ᮰᳞ֈ֣֑᭫թ֧֔ᮝ֩֟֊շ֚֞։֊֑֞
է᭠֑ ᳞֗᭭և֞ ֟վ֚շᳱ  ֛֑֚֞ֆ֞ ֧֚ շ֫ժ չ֛֗֞ ֟֊᳸ֈᭅ᳥ ᳞֟Ღ ֑֞ ᳰշ֚֠ է᭠֑ ᳞֟Ღ շ֫ ի֟᭭ևֆ ֛֒֊֧ շᳱ
է֊֡֟ֆ ֛֨ վ֎ᳰշ ֛֗ ֏֬֟ֆշ ᱨ ֧֚ ᭠֑֑֑֞֞֔ շᭃ ᱶ է֊֡֟᭭ևֆ ֛֫ ᳰ֍֒ ֏֠ ֆշ֊֠շ շ֞ ի֑֫չ շ֒շ֧ 
ֈ֢֒᭭և֚եռ֞֒᳇֞֒֞᭠֑֑֑֞֞֔շᭃᱶ֑֚֞᭯ն֒ᮧ֟ֆ֒֠ᭃ֞ֈ֧֊֧շ֧ ֟֔ձի֟᭭ևֆֿ֛֫
[  ֈ֢֒᭭և᭭և֔ձշղ֚֞᭭և֞֊֛֨վ֛֞դᳰշ᳞֚֠֟Ღ֑᳞֞֟Ღ֑ᲂշ֫֗֠֟փ֑֫ᳲ֔եշշ֧ ֞᭟֑֧֚ի֟᭭ևֆ֛֫֊֧֑֞
ᮧշց֛֫֊֧շᳱը֑֗᭫շֆ֛֞֫ֆֿ֛֠֨
[L  ֈ֢֒᭭ևᮧ֑֫Ღ֧֚֞է֟֏ᮧ֧ֆ֛֨ֈ֢֒᭭և᭭և֔֒֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֞᭟֑֧֚᭠֑֑֑֞֞֔շᳱշ֑֞ᭅ֛֗֞֠ᱶ֏֞չ
֧֔֊֧֗֞֔֞ᮧ֑֫Ღֿ֞
[LL է֏᳥᳞֠֟Ღᱶ֛֘֞֟֔ᱹ




շ֟վ᳞֚֟Ღշᳱչ֛֛֗֞֠֫֊֛֑֠֨֞
ո֛᳞֗֟Ღ֟վ֚շᳱի֟᭭և֟ֆᱶշ֑֞ᭅ֛֗֞֠ֈվᭅ֑֚֞եռ֞֟֔ֆշᳱվ֞֊֛֑֠֨֞
չշ֫ժէ֟։֗Ღ֞էև֑֗֞᭭֗եᭃշ֞֒վ֫ᳰշ֚֠չ֛֗֞շᳱչ֛֧֗֞֠֔֊֧շ֞թ֒֞ֈ֞֒ոֆ֛֑֞֨֞
պշ֫ժ֏֠է᭠֑᳞֟Ღ֟վ֧֚᭠֑֑֑֞֞֔շ֧ ֚ᭃᮧ᭭ֆ֡֟ֆ֑֞դշ֒֊֞է֧֟ᭃֆ֛֑֨֞
ջշ֫ժէ᭠֑᳞֟Ღ֟վ֧֚᭠֑֑֑֞֞֔᳇֞֒֞֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֞᭟֑֧֧֛֚֘֫֊֧շᳱէ֊֡֟ֆֿ֛֨

[LLL  ֟֊֑ ֧֚ է֟֏ᮧ֧ֆ ֛֫չ֞ ᭠֑֑֑֞֞֔ᲂ շ֧  ֟֔ձ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ֟֊֑ ն֒ ᳰշ֚֠ ֟֊֑ ի֟֊֑ ֑֞
է֊֢֚֡ռ֠շ֚֞եֈ֏ᭅթ֊֟֊֑ᲂշ֧ ֟֊֑ի֟֊֑֑֞է֊֢֚֡ռ֠շ֚֞եֈ֏ᭅ֛֫չֿ֞
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է᭟֑֑֞,,֚֞֞᭠֑֚֟֞եֆ
֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֫֟֊֑ե֟ᮢֆշ֒֊֧֧֚֗֞֔֞֞᭠֑֚֟֞եֆ
L  ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֚֡֟֗։֞Აշ֞ի֑֫չ᭠֑֑֞֟շշ֑֞ᭅ֛֗֞֠ն֒᭠֑֑֑֞֞֔᳇֞֒֞շᳱվ֞֊֧ ֗֞֔֠շ֑֞ᭅ֛֗֞֠շ֧ 
֚֏֠ռ֒օᲂᱶᳰշ֑֞վ֚֞շֆֿ֛֞֨
LL  ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ֞᭟֑ ֧֚ ᭠֑֑֑֞֞֔ ᳇֞֒֞ շᳱ չժ ֚֏֠ շ֑֞ᭅ֛֗֞֠ ᭠֑֑֞֟շ շ֑֞ᭅ֛֗֞֠ ֛֫չ֠ ն֒
᭠֑֑֑֞֞֔ շᭃ շ֧  ֟֔ձ ֔֞չ֢ ֚֏֠ նռ֞ᳯ֒շֆ֞ ն֒ ᮧ֫ց֫շ֩֔ թ֊ ը֏֚֞֠ շ֑֞ᭅ֛֗֞֠ ֒ ֔֞չ֢ ֛ᲂչֿ֧
է֊֢֚֡ռ֠, ᱶ ᮧֈ֞֊ ᳰշձչձ ֊֗֞ռ֞֒շ֞֞֔֊֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ֞᭟֑֧֚ շᳱչժշ֑֞ᭅ֛֗֞֠շ֧ ֟֔ձ
ᳰշ֑֞վ֞ձչֿ֞
LLL  ᭠֑֑֞֟շ շ֑֞ᭅ֛֑֗֞֟ᲂ ֒ ֔֞չ֢ ֛֫֊֧ ֧֗֞֔ ֚֏֠ ᮧ֚֞ե֟չշ ֗֨։֞֟֊շ ᮧ֞֗։֞֊ᲂ ֛֚֟ֆ ֚֟ᮧ֚ե ֈեᮧ֚ե
᭠֑֑֑֞֞֔ᲂ շᳱ է֗֞֊֊֞ է֟։֟֊֑  ֏֞֒ֆ֑֠ ֑֚֞᭯ է֟։֟֊֑  ֑֚֞᭯ է֟։֟֊֑  ն֒
֢֚ռ֊֞ ᮧ֬᳒֫֟չշᳱ է֟։֟֊֑  ըժց֠ է֟։֟֊֑  ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ ᳇֞֒֞ ֚եռ֞֟֔ֆ շ֑֞ᭅ֛֗֞֠ ֒
֔֞չ֢֛ᲂչֿ֧
LY  ᭭֗ֆեᮢֆ֞ ֟֊᭬ᭃֆ֞ ն֒ ᭠֑֑֞֟շ շ֑֞ᭅ֛֗֞֠ շᳱ ֟֗᳡֚֊֑֠ֆ֞ շ֫ ֎֊֞ձ ֒ո֊֧ ն֒ իᲬ ᭠֑֑֑֞֞֔ ᳇֞֒֞
֚ե֏֞֟֗ֆ ᱨ ֧֚ վ֞֒֠ ᳰշձ վ֞֊֧ ֧֗֞֔ ֟֊ֈᱷ֘ᲂ շ֧  է᭟֑։֠֊ ᭠֑֑֑֞֞֔ ֑֑֚֚ ֒ ի֔᭣։ ֛֫֊֧ ֗֞֔֠
ֆշ֊֠շᳱᮧչ֟ֆշ֫է֊֚֞շֆֿ֛֞֨
Y  ᭠֑֑֑֞֞֔֒֔֞չ֢ ֛֫֊֧ ֧֗֞֔ ֟֊֑֑և֑֞֗᭫շᳯ֒֗ֆᭅ֊֛֚֟ֆ᭠֑֑֑֞֞֔᳇֑֚֞֒֞֞᭯շ֫ֈվᭅ շ֒֊֧ շ֧ ֟֔ձ
֟֊֑֡Ღշ᳤֟֒ն֒վ֞եռշ֚֞եռ֞֔֊շ֒֊֧֧֗֞֔վ֞եռէ֟։շ֞֒֠֒֔֞չ֢֛ᲂչֿ֧
YL  ᳰշ᳞֚֠֟Ღ֑֚֞ե᭭և֞᳇֞֒֞շ֑֞ᭅ֛֗֞֠շᳱշ֫ժէ֊֟։շ֣ ֆᳯ֒շ֩ᳺփᲈչ֊֛ᱭշᳱվ֞ձչֿ֠
YLL  ֟֊֑ [LL ᱶ ᳯ֒֏֞֟֙ֆ᳞֟Ღ᳞֟Ღչֆժ֧֔շ֧ ֞᭟֑֧֚ ᭠֑֑֑֞֞֔᭭և֚֔᭠֑֗շշ֫֏֞֒ֆ֚֒շ֞֒
֒֞᭔֑֚֒շ֞֒շᱶ ᮤ֚֘֞֟ֆᮧֈ֧֘᳇֞֒֞֞᭠֑֛ռ֞֊ᮢᮧֈ֞֊շ֧֒ չֿ֛֞ռ֞֊ᮢֆ֡֒եֆի֔᭣։֊֛֫֊֧֒
֚ե֎ե֟։ֆ᳞֟Ღ֟֊᳜֟֔֟ոֆ᳞֟Ღչֆ֟֗֗֒օᮧ᭭ֆ֡ֆշ֧֒ չ֞֊֞֟ֆ֣᭜֗ն֒᭭և֑֞֠ֆ֞ֆև֞է᭭և֑֞֠ֆ֞
֏֑֠ᳰֈշ֫ժֿ֛֫
֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֟֔ձէ֊֡֘֟ե ֚ֆ֚֡֟֗։֞ձե
᭠֑֑֑֞֞֔ ᭭և֔ ն֒ ֈ֢֒᭭և ᭭և֔ ֒ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ ᳇֞֒֞ շ֑֞ᭅ֛֗֞֠ ֚եռ֞֟֔ֆ շ֒֊֧ շ֧  ֟֔ձ ֟֊᳜֟֔֟ոֆ իշ֒օᲂ շᳱ
է֊֡֘ե֚֞շᳱվ֞ֆ֛֠֨
L փ֧᭭շց֩֔֨ց֩թե ց֒֊֧ցշ֊֧֟ց֟֗ց֠ն֒ᳲᮧեց֒շ֧ ֚֞և֫֎֞թ֔իշ֒օ
LL ֟֊֎֞ᭅ։֟֗᳒֡ֆը֢ᳶֆᭅ֚֡֟֊᳟֟ֆշ֒֊֧֗֞֔֞իշ֒օ
LLL շ֨ ֒֞
LY ֞թᮓ֫֍֫֊ն֒᭭֠շ֒
Y ֟փ᭭᭡֧֑֢֔֟֊ց
YL ֈ᭭ֆֶֶ֧֞֗֟֗ᰛէ֔֞թֶ֒
YLL ֹ֑֞֒֗֩֔շ֞ᮧ֞֗։֞֊
YLLL չ֫֊֑֠ֆ֚֞֡֟֊᳟֟ֆշ֒ֆ֧ᱟձ֎֨ւ֊֧շᳱ֑֞ᭅ᳙᳞֗᭭և֞
L[ ֑֞ᭅ᳙ᮧշ֞֘ֆև֞
[ ֘֞եֆն֚֒֡֒֟ᭃֆ᭭և֞֊շᳱի֔᭣։ֆ֞
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ᮧ֞֒ե ֟֏շ᳞֗᭭և֞
 ᭠֑֑֑֞֞֔᭭և֔ն֒ֈ֢֒᭭և᭭և֔ֈ֫֊ᲂ֒ձշ֚᭠֑֗շ֛֫չ֞վ֛֞ե ֧֚ ᳰշ֚֠֏֠է֧֟ᭃֆ᳞֟Ღշᳱվ֞եռ֑֚֞֡֊֗֞ժ
շᳱ վ֞֊֠ ֿ֛֨ ֛֞֔֞դᳰշ ֈ֢֒᭭և ᭭և֔ ֒ ֚᭠֑֗շ շᳱ ը֑֗᭫շֆ֞ ֆ֏֠ ֛֫ ֚շֆ֠ ֛֨ վ֎ ᳰշ֚֠ չ֛֗֞ ֑֞ է֒֞։ շ֧ 
ը᳞֒֫֠֟Ღշᳱչ֛֛֗֞֠֫֊ֿ֛֠֫
 ֟վ֔֞ ᭠֑֑֞֞֟֔շ֞ շ֧  ֈ֑֧֞֒  ᱶ ը֊֧ ֧֗֞֔ ֈ֠֗֞֊֠ ն֒ ֍֬վֈ֞֒֠ ᭠֑֑֑֞֞֔ᲂ ᱶ իᲬ ᭠֑֑֑֞֞֔ ֑֞ ֚ե֎ե֟։ֆ ֟վ֔֞
᭠֑֑֞֞։֠֘᳇֞֒֞֊֞֟ֆ᳞֟Ღ᭠֑֑֑֞֞֔᭭և֚֔֒᭠֑֗շᲂշ֧ շ֑֞ᲄշ֧ ֚֞և֚֞ևֈ֢֒᭭և᭭և֔֒֟֊֑ᱶ
ᮧֈᱫշ֑֞ᭅշ֒ᱶ չֿ֧
ֈ֢֒᭭և᭭և֚֔֒᭠֑֗շ֟֊᳜֟֔֟ոֆᱶ֧֚շ֫ժ֏֛֚֠֫շֆ֛֞֨
ի֟֊֑

վ
վ֛֞ե է֟։֗Ღ֞ ֑֞ ֗֞ե֟սֆ ᳞֟Ღ ֈ֢֒᭭և᭭և֔֒֟֊᳜֚᭠֑֗շ֛ᲂչ֧
֟֊᳜֟֔֟ոֆֈ֢֒᭭և᭭և֛֔֒֨



֟֗ֈ֧֘

֏֞֒ֆ֑֠ ֗֞֟օ᭔֑ ֈ֢ֆ֚֞֗֞  ᮧ֚֞ե֟չշ ֏֞֒ֆ֑֠ ֈ֢ֆ֚֞֗֞ 
ᮧ֚֞ե֟չշ֏֞֒ֆ֑֠իᲬ֑֞֫չշ֞է֟։շֿ֞֒֠



֏֞֒ֆշ֧ ֈ֢֧֚֒  ֒֞᭔֑֑֞շᱶ ᮤ֚֘֞֟ֆᮧֈ֧֘ ֚ե֎ե֟։ֆ ֟վ֔֞ ᭠֑֑֞֞։֠֘ ᳇֞֒֞ ֊֞֟ֆ  շ֫ժ է֟։շ֣ ֆ
շ֞᭠֑֑֑֞֞֔
է֟։շ֞֒֠



᭟֑᭭ևֆ֞ շᱶ ᮤ ֑֞ ֟վ֔֞ ֟֗֟։շ ֧֚֗֞ ֚ե֎ե֟։ֆ ֟վ֔֞ ֟֗֟։շ ֧֚֗֞ ᮧ֞֟։շ֒օ շ֧  է᭟֑ᭃ ֑֞ ֚֟ռ֗
ᮧ֞֟։շ֒օշ֑֞֞ᭅ֑֔
᳇֞֒֞֊֞֟ֆշ֫ժէ֟։շ֣ ֆ᳞֟Ღէ֟։շֿ֞֒֠



վ֧֑֔֞շ֞֒֞չ֞֒



շᱶ ᮤ ֚֒շ֞֒ ֒֞᭔֑ ֚֒շ֞֒ ֑֞ ᭭և֞֊֑֠ ֟ռᳰշ᭜֚֞է։֠ᭃշ֑֞ի֊շ֧ ᳇֞֒֞է֟։շ֣ ֆէ֟։շ֑֞֒֠֞իᲦ
է᭭ֆ֞֔շ֧ ᮧ֏֞֒֠է֟։շ֞֒֠
֟֊շ֑֞ᲂ᳇֚֞֒֞֘֞֟ֆէ᭭ֆ֞֔



֚եᮧ֧ᭃօչ֣֛ ֧֟֗֘֙ չ֣֛֎֞֔չ֣֛ ը᮰֑ ի֚ ֎֞֔ ֚֡֟֗։֞ շ֧  է։֠ᭃշ ֑֞ᮧ֏֞֒֠ է֟։շ֞֒֠ ֑֞ ի֊շ֧ 
᳇֞֒֞է֟։շ֣ ֆշ֫ժէ֟։շֿ֞֒֠
չ֣֛ ֑֞ ղ֚֠ շ֫ժ ֏֠ ֚ե᭭և֞ վ֫ ֎֞֔

֚ե֎ե֟։ֆվ֧֔է։֠ᭃշ֑֞շ֞֒֞չ֞֒շ֧ ᮧ֏֞֒֠է֟։շֿ֞֒֠

֚֡֟֗։֞ շ֧  ᱨ ᱶ վ֞֊֠ վ֞ֆ֠ ֛֫
֢֛֚֞֟շᱨ֧֚֎֚֞֔֡֟֗։֞Აշ֧ ᱨᱶ
֚եֈᳶ֏ᭅֆ  ն֒ վ֛֞ե ֟֊᳸ֈᭅ᳥ ᳞֟Ღ ձշ
ᳰշ֘֫֒ ֛֨ ֑֞ ձշ ֎Წ֞ ֛֨ ֑֞ ձշ ղ֚֞
᳞֟Ღ վ֫ ղ֚֠ ֎֞֔ ֚֡֟֗։֞ շ֞ ֟֊֚֗֞֠
ֿ֛֫


֛֟֔֞ ի֞֒ չ֣֛ ֚ե֒ᭃօ չ֣֛ ը᮰֑ ի֛֚֚֟֔֞֡֟֗։֞շ֧ է։֠ᭃշ֑֞ᮧ֏֞֒֠է֟։շ֑֞֒֠֞ի֊շ֧ 
᳇֞֒֞է֟։շ֣ ֆշ֫ժէ֟։շֿ֞֒֠
չ֣֛ ֊֞֒֠ ֟֊շ֧ ֆ֊ ֑֞ շ֫ժ ֏֠ ֚ե᭭և֞ վ֫
֛֟֔֞Ა շᳱ ֚֡֟֗։֞ շ֧  ᱨ ᱶ վ֞֊֠
վ֞ֆ֛֠֫ ֢֛֚֞֟շᱨ֧֚ ֛֚֟֔֞֡֟֗։֞
շ֧ ᱨᱶ֚եֈᳶ֏ᭅֆ ֿ



ᳰշ֚֠է᭠֑֚֒շ֞֒֠ շ֑֞֞ᭅ֑֚֔եչւ֊֑֞ է։֠ᭃշ ֑֞ ի֚ ֚ե᭭և֞չֆ ֚֡֟֗։֞ շ֧   է։֠ᭃշ ֑֞ ᮧ֏֞֒֠
է֟։շ֑֞֒֠֞ի֊շ֧ ᳇֞֒֞է֟։շ֣ ֆշ֫ժէ֟։շֿ֞֒֠
֚ե᭭և֞֊ ֢֛֚֞֟շ ᱨ ֧֚ ֚ե᭭և֞չֆ
֚֡֟֗։֞ շ֧  ᱨ ᱶ ֚եֈᳶ֏ᭅֆ  շᳱ է֟֏֒ᭃ֞
ֈ֧ո֏֑֞֔֞֟֊֑֫վ֊ᱶֿ



֍֫֒ᱶ ֚֟շ֚֞թե ֚֔֨֎

ᮧ֏֞֒֠ᮧ֚֘֞֟֊շէ֟։շ֑֞֒֠֞ի֊շ֧ ֊֞֞եᳰշֆ᳞֟Ღ
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֚ե֎ե֟։ֆ᭠֑֑֑֞֞֔ղ֧֚ ᳰշ֚֠֏᳞֠֟Ღշ֫֟֊֑֡Ღշ֚֒շֆ֞
֛֨ ֟վ֧֚ ֛֗ի֟ռֆն֒ի֑֡Ღ֚տ֧ ն֒վ֑֛֚֫֡֟֊᳟֟ֆ
շ֒֊֧ շ֧  ֟֔ձ ֧֚֗֞ձե ֚᭠֑֗շ շ֧  ᱨ ᱶ ֈ֧֊֧ շ֧  ֟֔ձ ֆ֑֨֞֒
ն֒թ᭒ս֡ շ֛֫ᳰշշ֑֞ᭅ֛֛֚֗֞֠֠֟֊᭬ᭃն֒᭭֗ֆեᮢքեչ֧֚
ն֒ ի֚ ᳰֈ֘֞ ᱶ ᭠֑֑֑֞֞֔ ᳇֞֒֞ վ֞֒֠ ᳰշձ չձ ֟֊ֈᱷ֘ᲂ շ֧ 
է֊֚֡֞֒շᳱվ֞ձֿ

ոեփշ֧ ᮧ֞֗։֞֊ᲂշ֧ ֎֞֗վ֢ֈվ֛֞ե ֚֞ᭃ֠շᳱչ֛֗֞֠ֈ֧֘շ֧ ֎֛֞֒֟᭭ևֆᳰշ᳞֚֠֟Ღշ֧ ը֒֞֟։շ֧֞֔ ᱶ
֛֫֊֠ ֛֨ ֛֗֞դ ֟֗ֈ֧֘ ᱶ վ֞դռ ն֒ ը֒֞֟։շ ֞֔ᲂ շ֧  ֚ե֎ե։ ᱶ /HWWHUV 5RJDWRU\ /5V   ը֚֠ շ֞֊֢֊֠ ֛֑֚֞ֆ֞
ձձ֔ձ  է֊֡֒֫։ վ֞֒֠ շ֒֊֧ ֗ ֚᭥֊֊֫ᳯց֚᭠֑֑֞֟շ ֈ᭭ֆ֧֞֗վᲂ շ֫ ֆ֞֠֔ շ֒֊֧ շ֧  ֟֔ձ ᳞֞շ ᳰֈ֘֞֟֊ֈᱷ֘ರ
KWWS:ULWH5HDG'DWDXVHUILOHV,6,,B&RPSUHKHQVLYH
*XLGHOLQHV0XWXDO/HJDO$VVLVWDQFHBSGI ֒ ի֔᭣։  շ֧  ᮧ֞֗։֞֊ᲂ շ֞ է֊֚֡֒օ ի֚ ֚֠֞ ֆշ ᳰշ֑֞
վ֞ձչ֞վ֛֞դ ֆշ֧֗ ֈեփᮧᳰᮓ֑֚֞ե֛֟ֆ֞ն֑֚֒֞᭯է֟։֟֊֑շ֧ ᮧ֞֗։֞֊ᲂշ֧ է֊֡շ֢֛֔ᲂֿթ֚շ֧ է֔֞֗֞᭠֑֑֑֞֞֔֗֠֟փ֑֫
շ֩᭠ᮨᱶ ֚շ֧ ֞᭟֑֧֚֚֞ᭃ֠շᳱչ֛֗֞֠ᱶէ֊֧֧֟֗֗շշ֧ ᮧ֑֫չ֧֛֧֚֔է֟֏֑֡Ღշᳱ֛֚֟ֆᮧ᳙֞շ֧֒ չֿ֞


վ֎շ֫ժ֗֞ե֟սֆ᳞֟Ღի֟֊֑ᱶի֟᭨֔֟ոֆᳰշ֚֠֏֠ֈ֢֒᭭և᭭և֛֔֒֨ն֒թ֊ᱶᱶ֧֚ᳰշ֚֠֏֠᭭և֞֊֒
֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշᳱ֚֡֟֗։֞ձե ի֔᭣։֊֛ᱭ֛ᱹ ֆ֚֫ե֎ե֟։ֆ᭠֑֑֑֞֞֔նռ֞ᳯ֒շᱨ֧֚ ֟վ֔֞᭠֑֑֞֞։֠֘֟վ֊շ֧ 
ᭃ֧ᮢ֞֟։շ֞֒ᱶ ֈ֢֒᭭և᭭և֔֟᭭ևֆ֛֨շ֫է֊֡֒֫։շ֧֒ չ֞ᳰշ֧֗ ձշ֟֊շց᭭ևն֒ի֑֡Ღէֈ֞֔ֆᳯ֧֚֚֒֒ ֗֠֟փ֑֫
շ֩᭠ᮨᱶ ᳲ֚եչ֚֡֟֗։֞ᮧֈ֞֊շ֒֊֧շ֧ ֟֔ձձշ֚᭠֑֗շ֟֊֑֡Ღշ֒ᱶ ֿ



᭠֑֑֑֞֞֔ ᭭և֔ ֗ ֈ֢֒᭭և ᭭և֔ ֈ֫֊ᲂ շ֧  ֚᭠֑֗շ ֑֛ ֚֡֟֊᳟֟ֆ շ֒ᱶ չ֧ ᳰշ ֟֊֑  ᱶ ֟֊։֞ᭅᳯ֒ֆ է֊֡֘ե֚֟ֆ
ը֑֗᭫շֆ֞Აշ֞է֊֡֞֔֊ᳰշ֑֛֞֫ֆ֞ᳰշշ֑֞ᭅ֛֗֞֠շ֫֟֊֎֞ᭅ։ᱨ֧֚֚եռ֞֟֔ֆᳰշ֑֞վ֚֞շ֧ ֿ



ֈ֢֒᭭և᭭և֔շ֧ ֚᭠֑֗շ֑֛֚֡֟֊᳟֟ֆշ֒ᱶ չ֧ᳰշ
ᳰշ֧֚֠֟֗֘֙շ֑֞ᭅ֛֗֞֠ᱶ ֧֛֘֫֊֧ ֧֗֞֔ ֚֏֠է֟։֗Ღ֞ն֑֒֞֗֞ե֟սֆ᳞֟Ღ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֟֔ձ
֊֞֟ֆֈ֢֒᭭և᭭և֔֒֟֊։֞ᭅᳯ֒ֆ֑֧֚֚շ֧֚շ֟֊ց֛֧֔ֆ֑֛֨֞֒ᲂֿ
ᳰշ֚֠֏֠է֊֞֟։շ֣ ֆᳯ֒շ֩ᳺփᲈչիշ֒օշ֞ի֑֫չ֊֛֫_
֗֠֟փ֑֫շ֩᭠ᮨᱶ ֚շ֧ ֈ֬֒֞֊շ֫ժ֏֠է֊֞֟։շ֣ ֆ᳞֟Ღ֗֠֟փ֑֫շ֩᭠ᮨᱶ ֚շᭃᱶᮧ֧֗֘֊շ֧֒ ֿ
 ֟վ᳞֚֟Ღշᳱչ֛֛֛֛֗֞֠֫֒֠֨ի֧֚ ᳰշ֚֠֏᳞֠֟Ღ᳇֞֒֞ᳰշ֚֠֏֠ֆ֛֧֚֒ իշ֑֚֞֞ ֚֟ո֑֞֞֊֑֞֞
ᮧ֧ᳯ֒ֆ֑֞֎֞᭟֑֊ᳰշ֑֞վ֞ձն֒֟վ᳞֚֟Ღշᳱչ֛֗֞֠շᳱվ֛֛֛֞֒֠֨֗չ֛֗֞֠շ֧ ֈ֬֒֞֊֚ե֎ե֟։ֆ᭠֑֑֑֞֞֔շᳱ
է֊֡֟ֆշ֧ ֟֎֊֞ᳰշ֚֠ֈ᭭ֆֶ֧֧֞֗֔ո֑֞իշ֒օշ֞ի᭨֧֔ո֊շ֧֒ ֿ



վ֛֞դ ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֞᭟֑֧֚ չ֛֗֞֠ֈ֧֊֧ ֧֗֞֔ ֚֞ᭃ֠շ֫ը֑֗᭫շֆ֛֑֑֞֫֞ᳰֈէ᭠֑և֞ղ֚֞շ֒֊֞ի֟ռֆ
֔չֆ֛֞֫᭠֑֑֑֞֞֔֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ շ֑֞ᭅᮓշ֫֎ֆ֞ֆ֧ ᱟձ֛֧֔ ֛֑֠֞ᭅ᳙ᱨ֧֚ ֢֚֟ռֆշ֧֒ չ֞ն֒ի֟ռֆ
֞֔ᲂᱶ֟֊֑շ֧ է։֠֊֚ե֎ե֟։ֆֈ֢֒᭭և᭭և֔շ֧ ֟֔ձ֊֞֟ֆ֚᭠֑֗շշ֧ ը֟։շ֞ᳯ֒շժ֧֔֒շ֑֞ᭅ֛֗֞֠շ֧ 
է֟֏֧֔ոշᳱ֚֏֑֠֞ᳰշ֚֠֏֞չշᳱ֟փ֟վց֔᭭շ֨ ֊շᳱչժէᳯ֒֗ֆᭅ֊֑֠ᮧ֟ֆ֑֞ե֏֧վ֧չֿ֞



֟֊։֞ᭅᳯ֒ֆ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշᳱ֟ֆ֟և֧֚ ֢֗ᭅ᭠֑֑֑֞֞֔᭭և֔֒ի֟᭭ևֆ֚᭠֑֗շ֑֛֚֡֟֊᳟֟ֆշ֧֒ չ֞ᳰշֈ֢֒᭭և
᭭և֚֔֒᭠֑֗շշ֫շ֑֞ᭅ֛֗֞֠շ֧ ֢օᭅ է֟֏֧֔ո֑֞ᳰշ֚֠֏֞չշᳱᮧ֞֟օֆᮧ֟ֆ֑֞եᳲᮧեցըի᭗֑֚֞᭭շ֨ ֊շᳱչժ
էᳯ֒֗ֆᭅ֊֑֠ᮧ֟ֆ֑ᲂշᳱ֚֩᭢ցշ֩֠ᮧ᳙֛֞֫վ֞ձ֟վ֚շᳱ֎֑֞֊ᲂ֑֑֚֞֞᭯շ֫ֈվᭅ շ֒֊֧ ֑֚֞եֈ֏ᭅ ֛֧ֆ֡ ը֑֗᭫շֆ֞
֛֚֫շֆֿ֛֧֠֨֔ᳰշ֊շ֧ ֗֔᭠֑֑֑֞֞֔շᳱէ֊֡֟ֆ֧֚֗֞ե֟սֆ᳞֟Ღ᳇֞֒֞թ֊շ֧ ի֑֫չշᳱթվֶ֞ֆֈ֠վ֞ձչֿ֠



վ֎֏֠ը֑֗᭫շֆ֛֞֫᭠֑֑֑֞֞֔ֈ֢֒᭭և᭭և֑֔֞᭠֑֑֑֞֞֔᭭և֔֒ի֟᭭ևֆ֚᭠֑֗շշ֫֟֊᳜֟֔֟ոֆի᭨֎։
շ֒֞֊֧շ֞ըֈ֧֘ֈ֧չ֞ದ
շ֫ժէ֊֡֗֞ֈշի֚֟᭭և֟ֆᱶվ֎չ֛֗֞֠ֈ֧֊֧᳞֗֞֔֞֟Ღ᭠֑֑֑֞֞֔շᳱ֒֞վ֏֧֚֞֙֞ᳯ֒֟ռֆ֊֛֫_
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շ֫ժ֚֞եշ֧֟ֆշ֏᭄֧֞֙֞֟֗֘֙ի֚֟᭭և֟ֆᱶվ֎չ֛֗֞֠ֈ֧֊֧᳞֗֞֔֞֟Ღ֎֑֚֫֔֗֞֡֊֊֛ᱭ֚շֆֿ֛֞֫
շ֫ժֈ֡֏֑֑֧֞֟֙֞֞֟֗֘֙֟֘ᭃշվ֚֨֠֏֠֟᭭և֟ֆ֛֫ի֚֟᭭և֟ֆᱶ վ֎չ֛֗֞֠ֈ֧֊֧ ᳞֗֞֔֞֟Ღ᭭և֑֑֞֠֞
է᭭և֑֞֠ᱨ֧֚ᳰֈ᳞֞եչֿ֛֫
է᭟֑֑֞,,,֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշᳱᮧᳰᮓ֑֞
֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ᳇֧֑֚֞֒֞֘֠֞᭯ն֒֟֊֧֗ֈ֊֛֧ֆ֡ էվᱮ


շ֑֞ᭅ֛֧֚֚֗֞֠᭥֎ե֟։ֆշ֫ժᭃշ֞֒էև֗֞չ֛֗֞᭠֑֑֑֞֞֔շ֧ ըֈ֧֘֒ᮧ֞֒ե ֏շᳱչժշ֑֞ᭅ֛֗֞֠շ֧ ֑֚֟֗֞֗֠֟փ֑֫
շ֩᭠ᮨᱶ ᳲ֚եչ ֛֧ֆ֡ ᮧ֞ևᭅ֊֞ շ֒ ֚շֆ֞ ֿ֛֨ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֑֞ᭅ֛֗֞֠ շᳱ ֞եչ շ֒֊֧ ֗֞֔֞ շ֫ժ ᭃ֞շ֞֒ ֑֞ չ֛֗֞
է֊֢֚֡ռ֠,,ᱶ֟֊։֞ᭅᳯ֒ֆᮧ֞ᱨ᳇֞֒֞է֊֡֒֫։շ֧֒ չֿ֞



֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֛֧ֆ֡է֊֡֒֫։շ֒֊֧շ֧ ֟֔ձᳰշ֚֠ᮧ᭭ֆ֛֧֞֗֒֔շ֑֞ᭅ֛֧֚֚֗֞֠ե֎ե֟։ֆֈ֢֧֚֒ ᭃշ֑֞֒֞ᭃշ֞֒ᲂ
շ֧ ֚֞ևռռ֞ᭅշᳱվ֞֊֠ռ֛֞֟ձ֑֚֟֗֞թ֚շ֧ ᳰշվ֛֞դ֑֛֚ե֏֗֊֛ᱭ֛֑֨֞է֊֡֟ռֆ֛֨իֈ֛֞֒օֆզֆ᭜շ֞֔էվᱮվ֧֚֨
֞֔ᲂᱶֿ



թ֚ֆ֛֒շ֧ է֊֡֒֫։շᳱᮧ᳙֞֟ն֚֒֏֚֠ե֎ե֟։ֆ᳞֟Ღ֑ᲂշ֚֫֡֊շ֑֛֚֒֡֟֊᳟֟ֆշ֒֊֧շ֧ ֎֞ֈᳰշը֧֗ֈ֊֟֊᭬ᭃ
֚֡֊֗֞ժᱶ է֗֒֫։փ֞֔֊֧ ֑֞շ֑֞ᭅ֛֗֞֠ᱶ ֟֗֔ե֎շ֒֊֧ ֛֧ֆ֡ ֈ֑֞֒֊֛ᱭᳰշ֑֞չ֑֛֞֨᭠֑֑֑֞֞֔ի֟ռֆըֈ֧֘֞ᳯ֒ֆ
շ֧֒ չֿ֞



֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֟֔ձէ֊֡֒֫։շ֫᭭֗֠շ֞֒շ֒ֆ֧ ᱟձ᭠֑֑֑֞֞֔֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֑֚֞֏֠֟֊։֞ᭅᳯ֒ֆշ֒
֚շֆֿ֛֞֨



֑ᳰֈ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֑֞ᭅᮓ շ֞ ը֑֫վ֊ ֬֟ոշ ֟֊֧֗ֈ֊ ֛֧ֆ֡ ᳰշ֑֞ չ֑֞ ֛֨ ֆ֫ ըֈ֧֘ ᱶ է֟։֗Ღ֞ ֑֞ ֑᭭֗ե
ᭃշ֞֒᳇֞֒֞֟֔֟ոֆֆշᲄ֢֗֗ᭅ ֟֊օᭅ֑ᲂ֑ᳰֈշ֫ժ֛֫շ֚֫ե֎ե֟։ֆէֈ֞֔ֆշ֧ ը֟։շ֞ᳯ֒շժ֧֔ըժփ֠֒է֟ᮕ
ᱶᳰֈ֑֞վ֞֊֞է֧֟ᭃֆ֛֚֫շֆֿֿ֛֞֨



վ֡֞ᭅ֊֑֞ᳰֈ֏֡չֆ֞֊շ֒֊֧ շ֞֟֊ֈᱷ֘ᳰշ֑֞չ֑֛֞֨֟֊։֞ᭅᳯ֒ֆ֑֚շ֧ ֏֠ֆ֒վ֞ᳰշ֑֞վ֞ձչ֞վ֫ի֚֟ֆ֟և֧֚
֘֡ᱨ֛֫չ֞֟վ֚֒֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֞᭟֑֧֚շ֑֞ᭅ֛֗֞֠ը֑֫վ֊֛֧ֆ֡ըֈ֧֘ᮧ᳙֞ᳰշ֑֞չֿ֑֛֞֨

֚᭥֊շ
շᳱֆ֞֠֔


֚֞ᭃ֠ ֟վ֚շᳱ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ֞᭟֑ ֧֚ չ֛֗֞֠ ֛֫֊֠ ֛֨ շ֫ վ֞֒֠ ᳰշձ չձ ֚᭥֊ ᱶ ᳰֈ֊֞եշ ֑֚ ֗
֚ե֎ե֟։ֆ ֈ֢֒᭭և ᭭և֔ շ֧  ᭭և֞֊ շ֞ ի᭨֧֔ո ֛֫չ֞ ֆև֞ ֑֛ ֚֞ᭃ֠ շ֫ ֛ռ֞֊ᮢ ֑֞ թ֚ ֚ե֎ե։ ᱶ ֘ևᮢ շ֧  ֚֞և
֚֞ᭃ֠շ᳞֫֟Ღչֆᱨ֧֚ ի֟᭭ևֆ֛֫֊֧ շ֞֟֊ֈᱷ֛֘֫չֿ֚֞᭥֊ֆ֞֠֔ն֒է֊֡֟᭭և֟ֆշ֧ ᳯ֒օ֞ᲂշ֧ ֚ե֎ե։ᱶ
֚֟ᮧ֚են֒ֈեᮧ֚եշ֧ ֬վ֢ֈ֞֟֊֑֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֞᭟֑֧֚֚եռ֞֟֔ֆշ֑֞ᭅ֛֗֞֠ᱶ֚᭥֊շᳱֆ֞֠֔֒
֔֞չ֢֛ᲂչֿ֧



թ֚շ֧ է֟ֆᳯ֒Ღը֒֞֟։շ֞֔ᲂշ֧ ֚᭥֎᭠։ᱶֈ֧֧֚֘ ֎֛֛֞֒֒֊֧ ֧֗֞֔ չ֛֗֞ᲂ֚֒᭥֊ֆ֞֠֔շ֧ ֑֟֗֙ᱶ
֟֗ֈ֧֘ ᱶ վ֞եռ ն֒ ը֒֞֟։շ ֞֔ᲂ շ֧  ֚ե֎ե։ ᱶ /HWWHUV 5RJDWRU\ /5V   ը֚֠ շ֞֊֢֊֠ ֛֑֚֞ֆ֞
ձձ֔ձ  է֊֡֒֫։ վ֞֒֠ շ֒֊֧ ֗ ֚᭥֊֊֫ᳯց֚᭠֑֑֞֟շ ֈ᭭ֆ֧֞֗վᲂ շ֫ ֆ֞֠֔ շ֒֊֧ շ֧  ֟֔ձ ᳞֞շ ᳰֈ֘֞֟֊ֈᱷ֘
KWWS:ULWH5HDG'DWDXVHUILOHV
,6,,B&RPSUHKHQVLYH*XLGHOLQHV0XWXDO/HJDO$VVLVWDQFHBSGI ֒ ի֔᭣։  շ֧  ᮧ֞֗։֞֊ᲂ
շ֞ է֊֚֡֒օ ի֚ ֚֠֞ ֆշ ᳰշ֑֞ վ֞ձչ֞ վ֛֞դ ֆշ ֧֗ ֈեփ ᮧᳰᮓ֑֞ ֚ե֛֟ֆ֞ ֆև֞ ᮧռ֟֔ֆ ֟֗֟։֑ᲂ շ֧  ᮧ֞֗։֞֊ᲂ շ֧ 
է֊֡շ֢֛֔ᲂֿ

᳞֟Ღ֑ᲂշᳱչ֛֗֞֠


֚֞ᭃ֠ ֛֚֟ֆ ֟վ֚ ֏֠ ᳞֟Ღ շᳱ չ֛֗֞֠ ֛֫֊֠ ֛֨ ի֧֚ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ֞᭟֑ ֧֚ չ֛֗֞֠ ֧֚ ֛֧֔ ֏֞֒ֆ
֚֒շ֞֒֒֞᭔֑֚֒շ֞֒շ֧ ᭠ᮤ֚֘֞֟ֆᮧֈ֧֘᳇֞֒֞վ֑֞֒֠֞֟֗֟։֗ֆ֞᭠֑շ֫ժ֛ռ֞֊ᮢվ֞շ֧֒ չ֑֞֞ᳰշ֚֠֏֠
ձ֧֚ ֈ᭭ֆ֧֞֗վշᳱէ֊֡֟᭭և֟ֆᱶ ֚֟ᮧ֚եշᳱ։֑֞֒֞֞ֈեᮧ֚եշᳱ։֞֒֞ᱶ ֚եֈᳶ֏ᭅֆᳰշ֚֠֏֠ᮧ֞֟։շ֞֒֠
᳇֚֞֒֞᭜֑֞֟ֆ֘ևᮢֈ֧֊֛֞֫չ֞վ֚֨֞֏ֿ֛֠֫֘ևᮢէ᭠֑֎֞ֆᲂշ֧ ֚֞և֚֞և֑֛֎֑֞֊շ֧֒ չ֞ᳰշվ᳞֫֟Ღ
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շ֑֞ᭅ֛֛֧֗֞֠ֆ֡ ᭃշ֑֞֒֞չ֛֗֞շ֧ ᱨᱶ ᳰֈո֑֞֞չ֑֛֛᳞֞֨֗֠֟Ღ֛֨֟վ֧֚ ը֏֚֚֞֠֡֊֗֞ժ֒չ֛֗֞֠ֈ֧֊ֿ֛֠֨
֛ռ֞֊ᮢ֑֞֘ևᮢշᳱձշᮧ֟ֆվ֚֨֞֏֛֠֫֟֗֒֫։֠ᭃշ֞֒շ֫ի֔᭣։շ֑֒֞֠վ֞ձչ֠_


չ֛֗֞֠ֈ֧֊֧֧᳞֗֞֔֟Ღշᳱչ֛֚֗֞֠֞֞᭠֑ֆզ֚ե֎ե֟։ֆ᭠֑֑֑֞֞֔շ֧ շ֑֞ᭅ֑֑֚֞᭠֑֑֑֞֞֔᳇֞֒֞ի֟ռֆ֚տ֧վ֞֊֧
֧֗֞֔ ֑֚ ֒ շᳱ վ֞ ֚շֆ֠ ֿ֛֨ չ֛֗֞֠ ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღ շᳱ ֘և ᭠֑֑֑֞֞֔ ᭭և֔ ֒ ի֟᭭ևֆ ֚᭠֑֗շ ᳇֞֒֞
ᳰֈ֔֞ժվ֞ձչֿ֠



չ֛֗֞֠ֈ֧֊֧ ᳞֗֞֔֞֟Ღ֑֞ը֒֫֠֟վ֚֒է֟֏֑֫չռ֔֊֛֛֚֞֨֟֒֞ֆᱶ ֛֨ ֆ֫֎֑֞֊֑֞չ֛֗֞֠վ֚֨֞֏֛֠֫
֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ֞᭟֑ ֧֚ ֈվᭅ շᳱ վ֞ ֚շֆ֠ ֿ֛֨ ᭠֑֑֑֞֞֔ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ֢֗ᭅ ֈ֬֒֞֊ ն֒ ֎֞ֈ ᱶ
֟֗ռ֞֒֞։֠֊շ֨ ֈ֠շ֫է֊֧֗շᳱ֔շ֧ ֚֞ևչ֫֊֑֠ᱨ֧֚֒֞֘ᭅշ֒֊֧շ֧ ֟֔ձ֑֞ᭅ᳙է֚֗֒ᮧֈ֞֊շ֧֒ չֿ֞



֑֚֞᭯է֟։֟֊֑ᱶ ֟֊֛֟ֆ֚֞֟ᭃ֑ᲂշᳱչ֛֛֧֗֞֠ֆ֡ ᮧ֞֗։֞֊ᲂշ֧ է᭟֑։֠֊֚֞ᭃ֠շᳱչ֛֧֚֗֞֠ ֛֧֔ ֟֗᳡֚֞ᳰշձ
վ֞֊֧֧֗֞֔ֈ᭭ֆ֧֞֗վ֑ᳰֈ֛ᲂը֧֗ֈշ᳇֚֞֒֞֞ᭃ֠շ֫ի֔᭣։շ֒֞ձվ֞ձեչ֧ ֆ֞ᳰշ֚֞ᭃ֠իᲦֈ᭭ֆ֧֞֗վᲂ֧֚ ᳯ֒֟ռֆ
֛֚֫շ֧ ֿը֧֗ֈշթ֚֚ե֎ե։ᱶ᭠֑֑֑֞֞֔ᱶձշ֞֗ֆ֠ֈ֞֟ո֔շ֒ᱶ չֿ֧



֑ᳰֈᳰշ᳞֚֠֟Ღշᳱᳰշ֧֚֠֟֗֘֙ֈ᭭ֆ֧֞֗վշ֧ ֚եֈ֏ᭅᱶչ֛֗֞֠շᳱվ֞ֆ֛֠֨ֆ֫չ֛֗֞շ֧ ֟֔ձ֚᭥֊շ֧ ֚֞և֚᭥֎ե֟։ֆ
ֈ᭭ֆ֧֞֗վᲂ շᳱ ձշ ᮧ֞֟օֆ ᮧ֟ֆ֟֔֟ ֚֞և ֛֫֊֠ ռ֛֞֟ձֿ ֢֔ ֈ᭭ֆ֧֞֗վ շ֫ չ֛֗֞֠ ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღ շᳱ չ֛֗֞֠ շ֧ 
է֊֚֡֞֒᭠֑֑֑֞֞֔᭭և֔֒ᮧֈ֘ᭅᳰշ֑֞վ֞֊֞ռ֛֞֟ձֿ



᭠֑֑֑֞֞֔չ֛֗֞֠ֈ֧֊֧֧᳞֗֞֔֟Ღշ֧ ըռ֒օշ֫ֈվᭅշ֒֊֧֛֧ֆ֡᭭֗ֆեᮢ֛֫չֿ֞



᭠֑֑֑֞֞֔չ֛֗֞֠ֈ֧֊֧֧᳞֗֞֔֟Ღշᳱչ֛֗֞֠շ֧ ֈ֬֒֞֊իւ֞ժչժը֟ᱫ֑ᲂշ֫ֈվᭅշ֒ի֊֒֍֨ ֚֔֞շ֧֒ չֿ֞



᭠֑֑֑֞֞֔չ֛᳙֛֚֗֞֠֞֫֊֧ շ֧ ֎֞ֈᮧ֟ֆ֧֔ո֒չ֛֗֞֠ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღշ֧ ֛᭭ֆ֞ᭃ֒ᮧ᳙֞շ֧֒ չֿ֛֞᭭ֆ֞ᭃ֒ᳰշ֑֞
չ֑֞ ᮧ֟ֆ֧֔ո ᭠֑֑֞֟շ շ֑֞ᭅ֛֗֞֠ շ֧  է֟֏֧֔ո շ֞ ֛֚֟᭭֞ ֛֫չֿ֞ ᮧ֟ֆ֧֔ո ֒ չ֛֗֞֠ ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღ շ֧  ֛᭭ֆ֞ᭃ֒
֟֊᳜֟֔֟ոֆֆ֒֠շᲂ֧֚ᮧ᳙֞ᳰշձվ֞ձեչ֧ 
 էչ֒ ֟փ֟վց֔ ֛᭭ֆ֞ᭃ֒ ֈ֫֊ᲂ ֚ե֎ե֟։ֆ ᭠֑֑֑֞֞֔ ᭭և֔ ն֒ ֈ֢֒᭭և ᭭և֔ ֒ ի֔᭣։ ֛ᱹ ֆ֫
᭠֑֑֑֞֞֔᭭և֔֒֠ւ֚֞֠֊᭠֑֑֞֞։֠֘᳇֛֞֒֞᭭ֆ֞ᭃ֒ᳰշձչձᮧ֟ֆ֧֔ոշᳱ֚֩᭢ցշ֩֠շ֫ը֟։շ֞ᳯ֒շ
ժ֧֔᳇֞֒֞ֈ֢֒᭭և᭭և֔շ֫֏֧վ֞վ֞ձչ֞վ֛֞ե ձշᳲᮧեցըից֑֟֔֞վ֞ձչ֞ն֒չ֛֗֞֠ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღ
᳇֛֞֒֞᭭ֆ֞ᭃ֒ᳰշձվ֞ձեչֿ֧ֈ֢֒᭭և᭭և֔շ֧ ֚᭠֑֗շ᳇֞֒֞֟փ֟վց֛֔᭭ֆ֞ᭃ֒ᳰշձչձᮧ֟ֆ֧֔ոշᳱձշ
᭭շ֨ ֊ᮧ֟ֆ֟֔֟շ֫᭠֑֑֑֞֞֔᭭և֔֒ը֟։շ֞ᳯ֒շժ֧֔᳇֞֒֞֏֧վ֞վ֞ձչֿ֛֞᭭ֆ֞ᭃ֒ᳰշձչձᮧ֟ֆ֧֔ո
շᳱ ֛֞փᭅ շ֩֠ շ֫ չ֛֗֞֠ ᳙֚֞ ֛֫֊֧ շ֧  ֎֞ֈ ᮧ֞և֟շֆ֞ շ֧  ֚֞և ֆ֠֊ ᳰֈ֊ᲂ շ֧  ֏֠ֆ֒ ֈ֢֒᭭և ᭭և֔ շ֧ 
֚᭠֑֗շ᳇֞֒֞֞᭠֑ֆ֞ᮧ᳙֞շ֢ ᳯ֑֒֒եվ֠շ֣ ֆ᭭֠փ֫᭭ց᳇֞֒֞᭠֑֑֑֞֞֔᭭և֔֒֏֧վ֞վ֞ձչֿ֞
 ֑ᳰֈ ֟փ֟վց֔ ֛᭭ֆ֞ᭃ֒ ի֔᭣։ ֊֛ᱭ ֛ᱹ ֆ֫ ᮧ֟ֆ֧֔ո շ֧  ᳲᮧեցըից ֒ ᭠֑֑֑֞֞֔ ᭭և֔ ֒
֠ւ֚֞֠֊ ᭠֑֑֞֞։֠֘ ֗ ᭃշ֞֒ᲂ շ֧  ᮧ֟ֆ֟֊֟։֑ᲂ ᳇֞֒֞ ֑ᳰֈ շ֫ժ ֛֫ ֛᭭ֆ֞ᭃ֒ ᳰշձ վ֞ձեչ֧ ն֒
էᳯ֒֗ֆᭅ֊֑֠ ᭭շ֨ ֊ ᮧ֞ᱨ ᱶ ֈ֢֒᭭և ᭭և֔ շ֧  ը֟։շ֞ᳯ֒շ ժ֧֔ ֒ ֏֧վ֞ վ֞ձչ֞ վ֛֞ե թ֚շ֞ ձշ
ᳲᮧեցըից ֑֟֔֞ վ֞ձչ֞ ն֒ չ֛֗֞֠ ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღ ᳇֞֒֞ ֛᭭ֆ֞ᭃ֒ ᳰշձ վ֞ձեչ֧ ն֒ ֈ֢֒᭭և ᭭և֔ ᱶ
֚᭠֑֗շ᳇֞֒֞ᮧ֟ֆ֛᭭ֆ֞ᭃ֒ᳰշ֑֞վ֞ձչֿ֛֞᭭ֆ֞ᭃᳯ֒ֆᮧ֟ֆ֧֔ոշᳱձշէᳯ֒֗ֆᭅ֊֑֠᭭շ֨ ֊ᮧ֞ᱨշᳱ
ᮧ֟ֆ շ֫ ᭠֑֑֑֞֞֔ ᭭և֔ շ֧  ը֟։շ֞ᳯ֒շ ժ֧֔ ֒ ֈ֢֒᭭և ᭭և֔ շ֧  ֚᭠֑֗շ ᳇֞֒֞ ֏֧վ֞ վ֞ձչ֞ վ֛֞ե
թ֚շ֞ձշᳲᮧեց֑֟֔֞վ֞ձչ֞ն֒᭠֑֑֞֟շէ֟֏֧֔ոշ֛֚֞֟᭭֞֎֊֑֞֞վ֞ձչֿ֛֞֞փᭅշ֩֠շ֫ֈ֢֒᭭և᭭և֔
շ֧ ֚᭠֑֗շ᳇֞֒֞֞᭠֑ֆ֞ᮧ᳙֞շ֢ ᳯ֑֒֒եվ֠շ֣ ֆ᭭֠փ֫᭭ց᳇֞֒֞᭠֑֑֑֞֞֔᭭և֔֒ᮧ֞և֟շֆ֞շ֧ ֚֞և
ֆ֠֊ᳰֈ֊ᲂշ֧ ֏֠ֆ֒֏֧վ֞վ֞ձչֿ֞



չ֛֗֞֠ ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღ շᳱ չ֛֗֞֠ շᳱ ձշ ᮰᳞ֈ֣֑᭫ ᳯ֒շ֩ᳺփᲈչ շ֫ ֚ե֒֟ᭃֆ ᳰշ֑֞ վ֞ձչֿ֞ ֛֨֘ ֗֨᭨֑֢ շ֧  ֚֞և
ձ֟᭠ᮓ᭡ց֧փ֞᭭ց֒շ֩֠ᳯ֒շ֩փᭅշ֧ ᱨᱶ֒ո֠վ֞ձչֿ֠



᭠֑֑֑֞֞֔չ֛֗֞֠ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღշ֧ է֊֡֒֫։֑֑֒֞᭭֗ե ֧֚չ֛֗֞֠ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღշ֧ ֚֗ᲃᱫ֛֟ֆᲂշ֫᭟֑֞֊ᱶ
֒ոշ֒չ֛֗֞֠ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღշᳱչ֫֊֑֠ֆ֞շᳱ֒ᭃ֞շ֧ ֟֔ձ֟֗֟֏᳖֛֔֡ վ֧֚֨ ᳰշի᮫ᳲ֔եչ֘֞֒֠ᳯ֒շ֟᭭և֟ֆ
ն֒֞᭠֑ֆ֞ᮧ᳙֞ᳯ֒֗֞վᲂն֒֒ե ֒֞Აշ֫᭟֑֞֊ᱶ֒ոշ֒ի֟ռֆշֈᲂշ֞֟֊ֈᱷ֘ֈ֧֚շֆֿ֛֞֨
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ֈ֢֒᭭և ᭭և֔ ֒ ֬վ֢ֈ ֚᭠֑֗շ ֑֛ ֚֡֟֊᳟֟ֆ շ֧֒ չ֞ ᳰշ ֈ֢֒᭭և ᭭և֔ ֒ չ֛֗֞֠ ֈ֧֊֧ ֗֞֔֞ ᳞֟Ღ ֆև֞ ֟վ֊շᳱ
ի֟᭭և֟ֆ֚᭠֑֗շᮧ֚֘֞֟֊շᱨ֧֚ շ֑֞ᭅ֛֗֞֠վ֞֒֠֒ո֊֧ շ֧ ֟֔ձը֑֗᭫շ֚տ֧ շ֧ է֟ֆᳯ֒Ღշ֫ժ֏᳞֠֟Ღ
ի֟᭭ևֆ֊ֿ֛֫



᭠֑֑֑֞֞֔ ղ֚֠ է᭠֑ ֘ֆᱸ վ֫ ᳰշ չ֛֗֞֠ շ֫ ᮧ֏֞֗֠ ᱨ ֧֚ ֈվᭅ շ֒֊֧ ֛֧ֆ֡ ᳰֈձ չձ ֆ᭝֑ᲂ շ֧  է֊֚֡֞֒ ը֑֗᭫շ ֛֫
֧֟֗֘֙շ֒֟֊֑շ֞է֊֡֞֔֊֚֡֟֊᳟֟ֆշ֒֊֧շ֧ ֟֔ձ ֏֠֔֞չ֢շ֚֒շֆֿ֞



չ֛֗֞֠ վ֛֞դ ֆշ ֚ե֏֗ ֛֫ ֟֎֊֞ ᳰշ֚֠ ᳞֗։֞֊ ֑֞ է֊֑֞֗᭫շ ᭭ևչ֊ᲂ շ֧  վ֞֒֠ ֛֧֒չ֠ ֿ ֛֞֔֞դᳰշ ᭠֑֑֑֞֞֔ ֑֞
շ᳤֟֒վ֚֨֞֏֛֑֛֠֞֔֞֫֟֊᳟֟ֆշ֒֊֧ ֛֧ֆ֡ ᭭֗ֆեᮢ֛ᲂչ֧ ᳰշ֑֞᭭ևչ֊ᮧֈ֞֊ᳰշ֑֞վ֞ձն֑֒ᳰֈ֛֞դֆ֫
ᳰշ֊֘ֆᲄֿ֒



֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ ᳇֞֒֞ ᳰշ֚֠ ᳞֟Ღ շᳱ չ֛֗֞֠ ֧֔ֆ֧ ֑֚ ᭠֑֑֑֞֞֔ ֚֟ᮧ֚ե շ֧  ᮧ֞֗։֞֊ᲂ ֈեᮧ֚ե շ֧  է᭟֑֑֞
;;,,,֏֞չ֎֑֚֠֞᭯է֟։֟֊֑ֆև֢֚֞ᮧ֬է֟։֟֊֑᳇֞֒֞֞չᭅֈᳶ֘ᭅֆ֛֫չֿ֞



վ֎֗֞ե֟սֆ᳞֟Ღ֎֑֠֞֒֠֞֘֞֒֠ᳯ֒շֈ֡֎ᭅ֔ֆ֞շ֧ շ֞֒օ᭠֑֑֑֞֞֔᭭և֑֔֞ֈ֢֒᭭և᭭և֔֒ᱟդռ֊֧ᱶէ֚ևᭅ֛֫
֑֞֗֞ե֟սֆ᳞֟Ღշᳱի֟᭭և֟ֆ֟֎֊֞է֊֡֟ռֆ֟֗֔᭥֎֑᳞֑֞շ֧ ֚ե֏֗֊֛֫ֆ֫᭠֑֑֑֞֞֔ի֚᭭և֞֊֧֚ ֗֠֟փ֑֫
շ֩᭠ᮨᱶ ᳲ֚եչ շ֞ ֚եռ֞֔֊ շ֒֊֧ շᳱ է֊֡֟ֆ ֈ֧ ֚շֆ֞ ֛֨ վ֛֞դ ղ֚֞ ᳞֟Ღ ֟᭭ևֆ ֿ֛֫ ղ֚֠ ᳯ֒֟᭭և֟ֆ֑ᲂ ᱶ ᭠֑֑֑֞֞֔
֫ցᱷ֎֔ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ ֚֟᭭ց շ֧  ի֑֫չ շ֞ ֟֊ֈᱷ֘ ֈ֧ ֚շֆ֞ ֿ֛֨ ղ֚֞ շ֒֊֧ շᳱ է֊֡֟ֆ ֚᭥֎ե֟։ֆ ֚᭠֑֗շ
ֆև֞էև֗֞᭠֑֑֑֞֞֔᳇֞֒֞ի֑֡Ღ֚տ֧չձᳰշ֚֠֏᳞֠֟Ღշ֫ֈ֠վ֚֞շֆֿ֛֠֨



᭠֑֑֑֞֞֔᳇֞֒֞֞ᳯ֒ֆղ֧֚ըֈ֧֘շ֧ է᭟֑։֠֊֑ᳰֈշ֫ժᭃշ֑֞֒֞ᭃշ֞֒᳇֞֒֞է֟։շ֣ ֆշ֫ժ᳞֟Ღֈ֢֒᭭և᭭և֔
֒չ֛֗֞֠շᳱᳯ֒շ֩ᳺփᲈչշ֧ ֑֚֘֞֒֠ᳯ֒շᱨ֧֚ ի֟᭭ևֆ֛֒֊֧ շ֞թ᭒ս֡ շ֛֫ֆ֫ղ֚֞ᭃշ֞֒ֈ֢֒᭭և᭭և֔֒
ի֟᭭և֟ֆᮧ֟ֆ֟֊֟։᭜֗շ֧ ֟֔ձ֑᭭֗եᮧ֎ե։շ֧֒ չֿ֞

ֈ֢֒᭭և᭭և֔֒չ֛֗֞էև֗֞է֟֏֑֡Ღշ֫ֈ᭭ֆֶ֧֞֗ᳰֈո֞֊֑֞֞ᮧֈᳶ֘ᭅֆշ֒֊֞
֑ᳰֈֈ֢֒᭭և᭭և֔֒֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ᳇֞֒֞ᳰշ᳞֚֠֟Ღշᳱչ֛֗֞֠շ֧ ֈ֬֒֞֊ի֧֚ շ֫ժֈ᭭ֆֶ֧֞֗ᳰֈո֞֊֞ը֑֗᭫շ֛֫ֆ֫
᭠֑֑֑֞֞֔֟֊᳜֟֔֟ոֆֆ֒֠շ֧ ֧֚ֈ᭭ֆֶ֧֞֗շ֫ᳰֈո֞֊֧շᳱէ֊֡֟ֆֈ֧֚շֆ֛֞֨


֑ᳰֈֈ᭭ֆֶ֧֞֗᭠֑֑֑֞֞֔᭭և֛֔֒֨ ֆ֫ֈ᭭ֆֶ֧֞֗շᳱᮧ֟ֆ֑֟֔֟֞ս֑֞֞֟ռᮢֈ֢֒᭭և᭭և֔ֆշթ֧֔ᮝ֩֟֊շֆ֒֠շ֧ ֧֚
֏֧վշ֒֟վ֚ᱶփ֑֢֩ᱶց֟֗վ֡է֔֞թֶ֒᳇֞֒֞֏֧վ֊֞֏֛֠֘֞֟֔֨էև֗֞



֑ᳰֈ ֈ᭭ֆֶ֧֞֗ ֈ֢֒᭭և ᭭և֔ ֒ ֛֨ ֆ֫ ի֧֚ ᳞֟Ღ շ֫ ᳰֈո֞շ֒ ի֚շᳱ ᮧ֟ֆ֟֔֟ս֑֞֞֟ռᮢ ᭠֑֑֑֞֞֔ ᭭և֔ ֆշ
թ֧֔ᮝ֩֟֊շ ֆ֒֠շ֧  ֧֚ ֏֧վշ֒ ֟վ֚ᱶ փ֑֢֩ᱶց֟֗վ֡է֔֞թֶ֒᳇֞֒֞ ֏֧վ֊֞֏֠ ֘֞֟֔ ֿ֛֨ֈ֢֒᭭և ᭭և֔֒չ֛֗֞
ֆև֚֞᭠֑֗շ᳇֞֒֞ᮧ֟ֆ֛᭭ֆ֞ᭃᳯ֒ֆֈ᭭ֆֶ֧֞֗շᳱ֛֞փᭅ շ֩֠ֆ᭜᳟֞ֆէ֟։շ֣ ֆշ֢ ᳯ֑֒֒եվ֠շ֣ ֆ᭭֠փ֫᭭ց᳇֞֒֞
᭠֑֑֑֞֞֔᭭և֔֒֏֧վֈ֠վ֑֧֞չֿ֠

֟֊֎֞ᭅ։֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֚֡֟֊᳟֟ֆշ֒֊֞


᭠֑֑֑֞֞֔ ᳇֞֒֞ վ֞֒֠ ᳰշ֑֧ չձ ըֈ֧֘ ᱶ ֟֊᳸ֈᭅ᳥ ֟ֆ֟և ն֒ ֑֚ ֒ է֟։֗Ღ֞ ֑֞ ֗֞ե֟սֆ ᳞֟Ღ ᭠֑֑֑֞֞֔ շ֫
֟֊᳸ֈᭅ᳥ ֈ֢֒᭭և ᭭և֔ ֧֚ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ ᳇֞֒֞ ֚᭥֎֫֟։ֆ շ֧֒ չֿ֞ վ֛֞դ ᳰշ֚֠ է֟։֗Ღ֞ ֑֞ ֑᭭֗ե ᭃշ֞֒ ᳇֞֒֞
᭠֑֑֑֞֞֔շ֧ ֚ᭃֈ֔֠֔ֈ֠վ֞֊֛֛֠֫֗֞ե֚᭠֑֗շշᳱֈ֢֒᭭և᭭և֔֒ի֟᭭և֟ֆը֑֗᭫շ֊֛ᱭ֛֫չֿ֠



֑ᳰֈշ֑֞ᭅ֛֗֞֠ ֟֊֑֧֚ ֆշ֗ᳶօᭅֆᳯ֒֟᭭ֆ֟և֑ᲂᱶ ᳰշ֚֠֏֠ֈ֢֒᭭և᭭և֔᭭և֔ᲂ֧֚ շᳱվ֞ֆ֛֠֨ ֆ֫
ղ֧֚ ֈ֢֒᭭և ᭭և֔ ֒ ֬վ֢ֈ ֚᭠֑֗շ ֚֏֠ ֆշ֊֠շᳱ ը֑֗᭫շֆ֞Ა շ֞ է֊֡֞֔֊ ֚֡֟֊᳟֟ֆ շ֒ᱶ չ֧ ֿ ֒᭠ֆ֡ ֑ᳰֈ
շ֑֞ᭅ֛֗֞֠ ֟֊֑  շ֧  էեֆչᭅֆ ֗ᳶօᭅֆ ᳯ֒֟᭭ֆ֟և֑ᲂ ᱶ ը֊֧ ֧֗֞֔ ֈ֢֒᭭և ᭭և֔ ֧֚ ֚եռ֞֟֔ֆ շᳱ վ֞ֆ֠ ֛֨ վ֧֚֨
ᳰշ֚֠է֟։֗Ღ֞շ֞շ֑֞֞ᭅ֑֔ֆ֫᭠֑֑֑֞֞֔᭭և֔֒֬վ֢ֈ֚᭠֑֗շ᭠֑֑֑֞֞֔᭭և֔ն֒ֈ֢֒᭭և᭭և֔ֈ֫֊ᲂ֒
֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֚եռ֞֔֊շ֧ ֟֔ձ֚֏֠ֆշ֊֠շᳱը֑֗᭫շֆ֞Აշ֞է֊֡֞֔֊֚֡֟֊᳟֟ֆշ֒ᱶ չֿ֧



᭠֑֑֑֞֞֔ ᭭և֔ ֒ ֬վ֢ֈ ֚᭠֑֗շ ֚᭥֎ե֟։ֆ է֟։֗Ღ֞ ֑֞ ֗֞ե֟սֆ ᳞֟Ღ ֧֚ ֚եշᭅ  ᱶ ֛֒ᱶչ֧ ֆև֞ ի᭠֛ᱶ ֗֠֟փ֑֫
շ֩᭠ᮨᱶ ᳲ֚եչ᳇֞֒֞ձշ֚֍֚֔֡֊֗֞ժշ֧ ᳰᮓ֑֞᭠֑֗֊շ֧ ֟֔ձֆշ֊֠շᳱֆև֞է᭠֑ը֑֗᭫շֆ֞Აշᳱ֢ᳶֆᭅ ֧֚ ֚᭥֎ե֟։ֆ
֞չᭅֈ֘ᭅ֊շ֒ᱶ չ֧ ֿղ֧֚ ֈ֢֒᭭ևᮧ֑֫Ღ֞շ֧ ֚ᭃը֊֧ ֗֞֔֠ᳰշ֚֠֏֑֚֠᭭֞շ֞᭠֑֑֑֞֞֔᭭և֚֔᭠֑֗շ֚֞։֞֊
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շ֒ᱶ չ֧ ֿ ᭠֑֑֑֞֞֔ ᭭և֔ ֚᭠֑֗շ է᭠֑ ֎֞ֆᲂ շ֧  ֚֞և֚֞և ֈ֢֒᭭և ᮧ֑֫Ღ֞Ა շ֧  ֚֞և ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ ᳇֞֒֞
֚եռ֞֟֔ֆ֚֡֊֗֞ժշ֞ᳲ֔եշ֚֞տ֞շ֒ᱶ չֿ֧


᭠֑֑֑֞֞֔᭭և֔֒֬վ֢ֈ֚᭠֑֗շ֑֛֚֡֟֊᳟֟ֆշ֒ᱶ չ֧ᳰշֈ֢֒᭭ևᮧ֑֫Ღ֞᳇֞֒֞ժ֧֔ᳰշ֑֞չ֑֞շ֫ժ֏֠ֈ᭭ֆֶ֧֞֗
֑֞᮰᳞ֈ֣֑᭫֍֞թ֔ᱶ᭠֑֑֑֞֞֔᭭և֔֒֟֗֟։֗ֆᮧ᳙֛֞ᲂֿ



᭠֑֑֑֞֞֔᭭և֔֒֬վ֢ֈ֚᭠֑֗շ֟֊։֞ᭅᳯ֒ֆ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֧֚ ᮧ֞և֟շֆ֞շ֧ ֚֞և֟֊ց֛֧֔ ֛֢֠֗ᭅ
֒֠ᭃօ֛֧ֆ֡ ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ շ֞ ֚եռ֞֔֊֏֠շ֒ᱶ չ֧ ֆ֞ᳰշ֑֛֚֡֟֊᳟֟ֆᳰշ֑֞վ֚֞շ֧ ᳰշ ᭠֑֑֑֞֞֔ ᭭և֔ֆև֞
ֈ֢֒᭭և᭭և֔ֈ֫֊ᲂշ֧ ֚֏֠ֆշ֊֠շᳱ֚֟᭭ցշ֞շ֒֊֧շᳱ֟᭭և֟ֆᱶ֛ᱹֿ



֟֊։֞ᭅᳯ֒ֆ֑֚֒᭠֑֑֑֞֞֔᭭և֔֒֬վ֢ֈ֚᭠֑֗շֈ֢֒᭭ևᮧ֑֫Ღ֞շ֫᭠֑֑֑֧֚֞֞֔վַ֫ᱶչֿ֧



֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շᳱ շ֑֞ᭅ֛֗֞֠ շ֧  ֚֞֊ ֒ ᭠֑֑֑֞֞֔ ըֈ֧֘ᮢշ ֒ շ֑֞ᭅ֛֗֞֠ շ֞ ֑֚ ֗ է֗֟։ ᮧ֑֡Ღ
֚֩᭢ց֧֑֗֒ ֑ᳰֈ ᮧ֑֡Ღ ֚֩᭢ց֧֑֗֒ ֊֞֟ֆ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ ֚֩᭢ց֧֑֗֒ ֊ ֛֫ ֆ֫  ֧֡ ֟վ֊ ֒ ᭠֑֑֑֞֞֔ շ֫
֚᭥֎֫֟։ֆᳰշ֑֞չ֑֞ֆև֞ֈ᭭ֆֶ֧֑֞֗ᳰֈշ֫ժ֛ᲂ֟վ᭠֛ᱶ ᮧ᭭ֆ֡ֆն֒ճ֊֔֞թ֊֏֧վ֞չ֑֛֞֫շ֞֗օᭅ֊շ֧֒ չֿ֑֞ᳰֈ
շ֫ժ ֟փ֟վց֔ ᳯ֒շ֩ᳺփᲈչ ᱟժ ֛֨ ֆ֫ ᭠֑֑֑֞֞֔ ըֈ֧֘ ᮢշ ᱶ ի֚շᳱ է֗֟։ ֆև֞ է᭠֑ ֚֏֠ ը֑֗᭫շ ֟֗֗֒օ ֈվᭅ
շ֧֒ չֿ֞



᭠֑֑֑֞֞֔ ᱶ ի֟᭭ևֆ ᮧ֑֫Ღ֞ ֆև֞ ֈ֢֒᭭և ᮧ֑֫Ღ֞ ֈ֫֊ᲂ շᳱ ᳥᭭ֆ֞ ըֶ֗֞ ն֒ ֚եշᭅ  շ֧  ֚᭥֎᭠։ ᱶ ᭠֑֑֑֞֞֔
է֊֚֠եֆ᳥֡֟֏֠ֈվᭅշ֧֒ չֿ֞



֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֚֞֊֑֒ᳰֈᳰշ֚֠ֈ֢֒᭭ևᮧ֑֫Ღ֞շ֑֛֫֔չ֧ ᳰշִ֒֞֎֗֠֟փ֑֫ն֑֒֞ճ֟փ֑֫չ֡օ֗ᱫ֞
շ֧  շ֞֒օ ի֊շ֧  ֚֞և ᭃ֞ֆ ᱟը ֛֨ ֆ֫ ֛֗ ֈ֢֒᭭և ᮧ֑֫Ღ֞ ֆ֡֒եֆ ᭠֑֑֑֞֞֔ ᭭և֔ ֒ ֬վ֢ֈ ֚᭠֑֗շ շ֫ ֢֚֟ռֆ
շ֧֒ չ֞վ֫ᳯ֒օ֞᭭֗ᱨ֟֎֊֞ᳰշ֚֠֟֗֔᭥֎շ֧ ֑֛֢֚ռ֊֞᭠֑֑֑֞֞֔շ֫ֈ֧չֿ֞᭠֑֑֑֞֞֔թ֚֟֘շ֑֞ֆ֒֟֗ռ֞֒
շ֧֒ չ֞ ն֒ ֑ᳰֈ ի֧֚ թ֚ ֟֘շ֑֞ֆ ᱶ ֗֞᭭ֆ֟֗շֆ֞ ֔չֆ֠ ֛֨ ֆ֫ ֛֗ ֚֡֊֗֞ժ շ֫ է։֢֒֞ պ֫֟֙ֆ շ֒ ֚շֆ֞ ֛֨ ֆև֞
ᭃշ֞֒ᲂշ֫ֈ֫֎֞֒֞վַ֡֊֧֑֞᭠֑֑֑֞֞֔ᱶ֘֞֒֠ᳯ֒շᱨ֧֚ի֟᭭ևֆ֛֫֊֧շ֫շ֛֚շֆֿ֛֞֨

 ը֒֫֟֗֒֟ռֆշ֒֊֞է֟֏֑֡Ღշᳱչ֛֗֞֠ֆև֞շ
շ֑֞ᭅ֛֗֞֠ֆև֞ֈեᮧ֚եշᳱ։֞֒֞շ֧ էեֆչᭅֆ᭠֑֑֞֟շᳯ֒֞եփ


᭠֑֑֑֞֞֔ է֊֧ ֧֟֗֗շ ֧֚ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ ᳇֞֒֞ է֟֏֑֡Ღ շ֫ ֛֚֟֒֞ֆ ᱶ ֧֔֊֧ շ֞ է֟։շ֞֒ ֈ֧ ֚շֆ֞ ֛֨ ֆև֞
ֈեᮧ֚եշ֧ ֆ֛ֆᳰշ֚֠ը֒֞֟։շ֡շ֧ ᱶ ը֒֫֟֗֒֟ռֆշ֒֊֧ շ֞է֟։շ֞֒ֈ֧ ֚շֆֿ֛֛֞֨֞֔֞եᳰշէ֚֞։֞֒օ
ᳯ֒֟᭭և֟ֆ֑ᲂշ֧ է֟ֆᳯ֒Ღ֟վ֊շ֧ շ֞֒օ֟֔֟ոֆᱶ ᳯ֒շ֩փᭅ ᳰշ֑֧ վ֞ձեչ֧ ըֆ֛֬֒֒֔֠֎֞֒ᱶ ᭠֑֑֞֟շᳯ֒֞եփ
֑֚֞֡֟֔ᳯ֒֞եփ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ᳇֞֒֞֊֛ᱭֈ֠վ֑֧֞չֿ֠



᭠֑֑֑֞֞֔է֚֞։֞֒օᳯ֒֟᭭և֟ֆ֑ᲂᱶ֚֏֠ի֟ռֆ֚֞֗։֞֟֊֑ᲂշ֞֞֔֊շ֒ֆ֧ᱟձ֑֛֚֡֟֊᳟֟ֆշ֒֊֧շ֧ ֟֔ձᳰշ
չ֛֑֗֞֞է֟֏֑֡Ღվ֚֨֞֏֛֠֫ᳰշ֚֠֏֠ᮧշ֞֒շ֧ ֈ֎֞֗։շᳱ֑֞է֊֡֟ռֆᮧ֏֧֚֞֗֡Ღ֛ᱹչ֛֑֗֞֞է֟֏֑֡Ღ
շᳱֈեᮧ֚եշᳱ։֞֒֞շ֧ ֆ֛ֆչ֛֧֗֞֠֔ ֚շֆ֛֞֨ ֑֞֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ᳇֞֒֞ֈեᮧ֚եշᳱ։֞֒֞շ֧ ֆ֛ֆ
է֟֏֑֡Ღ շ֧  ֎֑֞֊ շ֫ ᳯ֒շ֩փᭅ շ֒ ֚շֆ֞ ֛֨ ֟վ֊շ֧  շ֞֒օ ֟֔֟ոֆ ᱶ ᳯ֒շ֩փᭅ ᳰշ֑֧ վ֞ձեչֿ֧ ᭠֑֑֑֞֞֔ ֑֚֞᭯
է֟։֟֊֑շᳱ։֞֒֞շ֞է֊֡֞֔֊֚֡֟֊᳟֟ֆշ֧֒ չֿ֞
է᭟֑֑֞,9֚֞֞᭠֑ᮧᳰᮓ֑֞

֚֞֞᭠֑ᮧᳰᮓ֑֞


թ֚է᭟֑֑֞ᱶ ձֆ᭞᳟֞ֆ֗ᳶօᭅֆᮧᳰᮓ᳥֑֞֟֗֟֘իֈ֛֞֒օ֧֚ ֚ե֎ե֟։ֆթ֊֟֊֑ᲂᱶ շ֛ᱭ֏֠թե ֟չֆᮧᳰᮓ֑֞շ֧ ᮧ֟ֆ
ᳰշ֚֠֏֠ᭃ֞ֆշ֧ ֟֎֊֛֞֨֟վ֚ᱶ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֞᭟֑֧֚շ֑֞ᭅ֛֚֗֞֠եռ֞֟֔ֆ֛֫ֆֿ֛֠֨



᭠֑֑֑֞֞֔᭭և֔֒֬վ֢ֈ֚᭠֑֗շ֑֛֚֡֟֊᳟֟ֆշ֧֒ չ֞շᳱ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֗֔֟֊։֞ᭅᳯ֒ֆ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ
֚֩᭢ց֧֑֗֒շ֧ ֞᭟֑֧֚ ֛֚֠եռ֞֟֔ֆշᳱվ֞ձֿ֒᭠ֆ֡ᳰշ֚֠շ֑֞ᭅ֛֗֞֠շ֧ ֈ֬֒֞֊ֆշ֊֠շᳱչַ֎ַ֠շᳱ֟᭭և֟ֆᱶ
֚᭥֎ե֟։ֆ᭠֑֑֑֞֞֔ի֧֚֟֗֘֙շ֑֞ᭅ֛֗֞֠ᱶ ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֟֔ձ֟֊։֞ᭅᳯ֒ֆ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֚֩᭢ց֧֑֗֒շ֧ 
է֔֞֗֞ᳰշ֚֠է᭠֑֚֩᭢ց֧֑֗֒շ֧ ի֑֫չշᳱէ֊֡֟ֆֈ֧֚շֆ֛֞֨֟վ֚շ֞շ֞֒օ֟֔֟ոֆᱶֈվᭅᳰշ֑֞վ֞ձչֿ֞
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֟֊֑շ֧ է֊֚֡֞֒չ֛֗֞֠ֈվᭅ շ֒ֆ֧ ֑֚ֈ֢֒᭭և᭭և֚֔֒᭠֑֗շշᳱ֛֑֚֞ֆ֧֚֞ չ֛֗֞֠ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღշᳱ
֛ռ֞֊շᳱ᳥֡֟᭠֑֑֑֞֞֔᳇֞֒֞շᳱվ֞ձչ֠ն֑֛֒᭠֑֑֑֞֞֔շ֧ ըֈ֧֘ᮢշᱶ֏֠ᮧ֟ֆᳲ֎ե֟֎ֆ֛֫֊֞ռ֛֞֟ձֿ



ֈ֠֗֞֊֠֞֔ᲂᱶ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ᳇֞֒֞չ֛֗֞֠ֈ֧֊֧ ֧֗֞֔ ᳞֟Ღշ֧ ֎֑֞֊շ֫ֈվᭅ շ֒֞֊֧ շ֧ ֟֔ձէ֊֡֒֫։շ֛֧֒֒
ᭃշ֞֒ᲂշ᳞֫֟Ღշ֧ ᭭և֞֊֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ᳇֞֒֞չ֛֛֧֗֞֠ֆ֚֡᭥֟ֆֆև֞ֆ֑ᳰշ֑֧֑֚ն֒᭭և֞֊֒֗֠֟փ֑֫
շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֟֔ձ֚֏֠ֆշ֊֠շᳱ֚֡֟֗։֞Აշᳱի֔᭣։ֆ֞շᳱ᭠֑֑֑֞֞֔ᱶ᳥֡֟շ֒֊֛֠֫չֿ֠



֍֬վֈ֞֒֠֞֔ᲂᱶվ֛֞դ չ֛֗֞֠ֈ֧֊֧ ᳞֗֞֔֞֟Ღէ֟֏֑֫վ֊ᭃ֑֞᭠֑֑֑֞֞֔շ֞չ֛֛֑֗֞֨֞վ֛֞դ չ֛֗֞֠ֈ֧֊֧
᳞֗֞֔֞֟Ღ֎ռ֞֗ᭃշ֞չ֛֛֗֞֨է֟֏֑֫վ֊ᭃ֑֞֎ռ֞֗ᭃշ֞է֟։֗Ღ֞վ֫֏֛֠֫ղ֧֚ ᳞֟Ღշ֧ ᭭և֞֊
֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ ᳇֞֒֞ չ֛֗֞֠ ֛֧ֆ֡ ֚᭥֟ֆ ֆև֞ ղ֚֠ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ֟֔ձ ֑֚ ᭭և֞֊ ն֒ ֆշ֊֠շᳱ
֚֡֟֗։֞Აշᳱ᭠֑֑֑֞֞֔ᱶ᳥֡֟շ֧֒ չֿ֞



֑ᳰֈչ֛֗֞֠ֈ֧֊֧᳞֗֞֔֞֟Ღձշէ֟֏֑֡Ღ֛֨ֆ֫է֟֏֑֫վ֊ᭃֈ֢֒᭭և᭭և֔֒է֟֏֑֡Ღշ֧ ᭭և֞֊շᳱ᳥֡֟շ֧֒ չ֞,



֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ ֚֞։֞֒օֆ֑֞ ᭠֑֑֑֞֞֔ շ֧  շ֑֞ᭅ֑֚ ᱶ ֚եռ֞֟֔ֆ շᳱ վ֞ձչֿ֠ ֒᭠ֆ֡ ᳯ֒֟᭭և֟ֆ է֊֚֡֞֒
᭠֑֑֑֞֞֔֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֑֚ն֒շ֑֞ᭅᮓ֧֚֚᭥֎ե֟։ֆի֑֡Ღ֟֊ֈᱷ֘֞ᳯ֒ֆշ֧֒ չֿ֞



֑ᳰֈէ֟֏֑֡Ღ֛֚֟֒֞ֆᱶ֛֨ֆև֞᭠֑֑֑֞֞֔᭭և֔֒ի֟᭭ևֆ֊֛ᱭ֛֨ֆ֫᭠֑֑֑֞֞֔չ֛֗֞ᲂ ֟վ֊ᱶ֟ռᳰշ᭜֚շէև֗֞
է᭠᭄֑֧֟֗֘֙֏֚֠֟᭥֟֔ֆ֛ᱹ շ֧ ֎֑֞֊շᳱᳯ֒շ֩ᳺփᲈչշ֚֫֡չ֎֊֞֊֧ շ֧ ֟֔ձո֡ֈշ֧ չ֛֗֞ᲂշ֧ ֆև֛֚֞֟֒֞ֆᱶ
֬վ֢ֈ է֟֏֑֡Ღ շ֧  ֎֠ռ ձշ ֎ᱟ᭭ֆ֑֒֠ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ֚ շ֞ ըֈ֧֘ ֈ֧չ֞ ֿ ᭠֑֑֑֞֞֔ ֑֛ ֚֡֟֊᳟֟ֆ շ֧֒ չ֞ շᳱ
է֟֏֑֡Ღշ֞֎ռ֞֗ᳰշ֚֠֏֠ֆ֒֠շ֧ ֧֚֎֞֟։ֆ֊֛֫ֆև֞֟֊֑ᱶᳰֈձչձ֚֡֒ᭃ֞ի֑֞ᲂշ֞֞֔֊ֿ֛֫



ֈ֢֒᭭և᭭և֔֒֬վ֢ֈ֚᭠֑֗շշ֫ᭃշ֞֒ᲂշ֧ ֒֞֘ᭅ ֧֚ ᭠֑֑֑֞֞֔᳇֞֒֞֟֊ֈᱷ֟֘ֆ֒֞֟֘֞֊ֈ֧֑շ֧ ᱨᱶ ᮧֈ֞֊
շᳱվ֞ձչֿ֠

֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշᳱ֔֞չֆ
֚᭥֎ե֟։ֆ᭠֑֑֑֞֞֔᳇֞֒֞֟֊։֞ᭅᳯ֒ֆ֟֊֑ᲂշ֧ է֏֞֗ᱶ᭠֑֑֑֞֞֔֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշᳱ֔֞չֆշ֫֟֊։֞ᭅᳯ֒ֆն֑֒֞ը֗եᳯցֆ
շ֒ֆ֧֑֚֟֊᳜֟֔֟ոֆᳯ֒֟᭭ֆ֟և֑ᲂ֒֟֗ռ֞֒շ֚֒շֆ֛֞֨


ը֒֞֟։շ֞֔ᲂᱶ᭠֑֑֑֞֞֔շ֧ է֟֏֧֔ոշᳱ֚֩᭢ցᮧ֟ֆ֑֞դᮧ֞֟օֆᮧ֟ֆ֑֟֔֟֞դֆ֑֨֞֒շ֒֊֧ ֒ը֊֧֧֗֞֔ոռᭅ
֛֚֟ֆ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֚֡֟֗։֞շ֞ոռᭅ ն֒ֈ֢֒᭭և᭭և֔֒֬վ֢ֈ֚᭠֑֗շշ֫թ᭠֛ᱶ ֏֧վ֊֧ շ֞ոռᭅ ֆև֧֞֞֔
շ֧ է֊֚֡֞֒է֊֡֗֞ֈշ֏֞֙֞եֆ֒շ֧֞֒֟֗֘֙֟֘ᭃշֆև֞ֈ֢֒᭭և᭭և֔֒֬վ֢ֈ֚᭠֑֗շշ֞ֈ֧֑֘֡᭨շ᭠֑֑֑֞֞֔շ֧ 
֟֊ֈᱷ֘֞֊֚֡֞֒ᭃշ֞֒᳇֛֞֒֞֗֊ᳰշ֑֞վ֞ձչֿ֞



ֈ֠֗֞֊֠֞֔ᲂᱶ֚֞֞᭠֑ֆզ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ᳇֞֒֞չ֛֗֞֠ֈվᭅշ֒֞֊֧շ֞է֊֡֒֫։շ֒֊֧֗֞֔֞ᭃշ֞֒ոռᭅ֛֗֊
շ֧֒ չֿ֞



ի֒֫Ღշ֧ է֟ֆᳯ֒Ღ֟֘շ֑֞ֆշֆ֞ᭅ ձ֗ե չ֛֗֞ᲂ֒ ը֊֧ ֧֗֞֔ ոռᭅ շ֧ ֏֡չֆ֞֊շ֧ ֚ե֎ե։ ᱶ ֑֑֚֚֒ᮧռ֟֔ֆ
֟֊֑֟֊ֈᱷ֘ᲂշ֫᭟֑֞֊ᱶ֒ոֆ֧ᱟձոռᲄշ֧ ֚ե֎ե։ᱶ᭠֑֑֑֞֞֔վ֚֨֞ի֟ռֆ֚տ֧ըֈ֧֘ֈ֧֚շֆֿ֛֞֨



ᳯ֒֟᭭և֟ֆէ֊ִ֚֡֞֒ռᲄշֹ֫֞շ֒֊֧շ֧ ֟֊օᭅ֑շ֧ ֟֔ձ᭠֑֑֑֞֞֔᭭֗ֆեᮢ֛֫չֿ֞

շ֑֞ᭅ֛֗֞֠շ֚֞եռ֞֔֊


֚֏֠է֟։֗Ღ֞֗֞ե֟սֆ᳞֟Ღ֑᭭֗ե ᭃշ֞֒ն֑֒֞᭠֑֑֑֞֞֔᳇֞֒֞֘֞֒֠ᳯ֒շ֑֞ը֏֚֞֠ֆ֬֒֒ի֟᭭ևֆ֛֒֊֧
շ֧ ֟֔ձէ֊֡ֆշ֫ժ֏֠է᭠֑᳞֟Ღ ձֆ᭞᳟֞ֆ֢֛֚֞֟շᱨ֧֚ ᮧ֟ֆ֏֞չ֠շ֧ ᱨᱶ ի֟᭨֔֟ոֆ է֊֢֚֡ռ֠,ᱶ
֟֊։֞ᭅᳯ֒ֆը֑֗᭫շֆ֞Აշ֞֞֔֊շ֒ᱶ չֿ֧

   ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ᮧ֞֒ե ֏ ֧֚ ֢֗ᭅ ֚֏֠ ᮧ֟ֆ֏֞չ֠չօ շ֫ է֊֠ ի֟᭭և֟ֆ ֈվᭅ շ֒֞֊֠ ֛֫չ֠_ ֧֔ᳰշ֊ ֑ᳰֈ շ֫ժ
ᮧ֟ֆ֏֞չ֠է֊֞ռ֧֛֒֞ն֒֊֞֟ս֞֊֧ շ֞թ᭒ս֡ շ֛֫ֆ֫ի֚շᳱվ֞֊շ֞֒֠᭠֑֑֑֞֞֔շᳱշ֑֞ᭅ֛֗֞֠ᮧ֞֒ե ֏֛֫֊֧ ֧֚
֢֗ᭅ ᭠֑֑֑֞֞֔᭭և֔շ֧ ֚᭠֑֗շշ֫ֈ֠վ֞ձչ֠_
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 ᭠֑֑֑֞֞֔᭭և֔շ֧ ֚᭠֑֗շէ֟։֗Ღ֞էև֗֞֗֞ե֟սֆ᳞֟Ღէև֗֞᭠֑֑֑֞֞֔᳇֞֒֞ը֏֚֞֠ᱨ֧֚ ի֟᭭և֟ֆշᳱ
է֊֡֟ֆᮧ᳙֞է᭠֑ᮧ֟ֆ֏֞չ֠շ֧ ᳇֞֒֞ի֔᭣։շ֒֞ձչձժ֧֔ըժփ֠֫֎֞թ֔֊᭥֎֒֒ᳲ֔եշ֠ᳳցեչըժփ֠շᭃ
֚ե֎ե։֠վ֞֊շ֞֒֠֏ᱶվᱶչ֧_շ֑֞ᭅ֛֑֗֞֟ᲂշ֧ ձշ֎֞֒ը֒᭥֏֛֫֊֧շ֧ ᳟֞ֆ֭ᳰշ֚֠֏֠է᭠֑᳞֟Ღշ֫էᮧ᭜֑ᭃ֚֡֊֗֞ժᱶ
֏֞չ֧֔֊֧շᳱէ֊֡֟ֆ᭠֑֑֑֞֞֔շᳱէ֊֡֟ֆշ֧ ֟֎֊֞֊֛ᱭ֧֟֔չ֠_
 ֚֡֊֗֞ժ ᱶ ֛֘֞֟֔֫֊֧ շ֧  ᳟֞ֆ֭ ֛֚֏֞չ֠չօ ը֏֚֞֠ ᮧֆ֠ᭃ֞շᭃ ֑ᳰֈի֔᭣։ ֛֫ ᱶ ի֚ ֑֚ ֆշ ի֔᭣։
֛֒ᱶչ֧վ֎ֆշᳰշ֧֗᭠֑֑֑֞֞֔᭭և֔շ֧ ֚᭠֑֗շ᳇֞֒֞ը֏֚֚֞֠֡֊֗֞ժᱶ֘֞֟֔֊ᳰշձվ֞ձդ_
 շ֑֞ᭅ֛֗֞֠ᱶ ֏֞չ֧֔֊֧ ֧֗֞֔ ᳞֟Ღ֑ᲂշᳱ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ᳇֞֒֞ᳯ֒շ֩փᭅ շᳱչժ֛֚֟ֆշ֑֞ᭅ֛֗֞֠ᱶ ֏֞չ֠ֈ֞֒֠ᱶ
֛֘֞֟֔֫֊֧֛֧ֆ֛֡֫չ֠_
 ᭠֑֑֑֞֞֔᭭և֔ն֒ֈ֢֒᭭և᭭և֔շ֧ ֎֠ռᳲ֔եշշ֞᭭և֞֊ն֑֒֟֗֫վ֊᭠֑֑֑֞֞֔շ֧ ըֈ֧֘֞֊֚֡֞֒֟֊֑ե֟ᮢֆ֛֫չ֞_
 ᭠֑֑֑֑֞֞֔᭭֗եշ֚֫եֆ᳥֡շ֧֒ չ֞ᳰշէ֟։֗Ღ֞֗֞ե֟սֆ᳞֟Ღէև֗֞շ֫ժէ᭠֑ᮧ֟ֆ֏֞չ֠֟վ֧֚᭠֑֑֑֞֞֔ֈ֢֒᭭և᭭և֔
էև֗֞᭠֑֑֑֞֞֔᭭և֔֒ը֑֗᭫շ֚տ֧ ի֧֚ ᳥᭭ֆ֬֒֒ֈ֧ո֞ն֚֒֡֊֞վ֚֞շֆ֛֞֨ֆև֛֞֗֏֠᭠֑֑֑֞֞֔շ֫
ֈ֧ոֆև֚֞֡֊֚շֆ֛֞֨_
 ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֫֟֊֎֞ᭅ։ᱨ֧֚ ֚֡֟֊᳟֟ֆշ֒֊֧ ֛֧ֆ֡ ֚եշᭅ ᱶ ֑ᳰֈ֑֚᭭֞ձդ ֚֞֊֧ ըձֆ֫ի᭠֛ᱶ վ᭨ֈ֧֚ վ᭨ֈ
᭠֑֑֑֞֞֔շ֧ ֚᭠֑֗շշ֧ ի֚ը֟։շ֞ᳯ֒շժ֧֔ֆ֧ ն֒֫֎֞թ֔֊ե֎֒շ֧ ֞᭟֑֧֚ ᭠֑֑֑֞֞֔շᳱվ֞֊շ֞֒֠ᱶ
֔֞֊֛֞֫չ֞֟վ֧֚ ը֏֚֚֞֠֡֊֗֞ժշ֧ ᮧ֞֒ե ֏֧֚ ֢֗ᭅ ֛֠ᮧ֟ֆ֏֞չ֠շ֫ի֔᭣։շ֑֒֞֞չ֑֞և֞_թ֚շ֧ ᳟֞ֆ֭ ᳰշ֚֠֏֠
֟֘շ֑֞ֆշᳱ֚֡֊֗֞ժ֊֛ᱭշᳱվ֞ձչ֠_
 թ֊֟֊֑ᲂշ֧ էեֆչᭅֆ᭠֑֑֑֞֞֔᳇֞֒֞վ֎֏֠շ֫ժշ֑֞ᭅ֛֗֞֠֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ վᳯ֑֧֒շᳱվ֞ֆ֛֠֨ֆ֫ի֧֚ըֈ֧֘
֟ᮢշ֞ᱶ֧֟֗֘֙ᱨ֧֚ի֟᭨֔֟ոֆᳰշ֑֞վ֞ձչ֞_
֟֗֟։շ֛֑֚֞ֆ֞շᱶ ᮤ֟֘֟֗֒֔֫շէֈ֞֔ֆվ֧֔էֈ֞֔ֆᱶᱟդռ
  ֟֗֟։շ ֧֚֗֞ ᮧ֞֟։շ֒օ է֟։֟֊֑  շ֧  ᮧ֞֗։֞֊ᲂ ֆև֞ ᮧ֣֗ᱫ ֟֗֟։֑ᲂ շ֧  է֊֡ᱨ ֟֗֟։շ ֛֑֚֞ֆ֞
շᱶ ᮤ֟֘֟֗֒֔֫շ էֈ֞֔ֆվ֧֔ էֈ֞֔ֆ ֧֚ ֚᭥֎ե֟։ֆ շ֑֞ᭅ֛֑֗֞֟ᲂ ᱶ շ֫ժ ֏֠ ᳞֟Ღ վ֫ ֈ֢֒᭭և ᭭և֔ ֒ շ֞֒֞չ֞֒
էև֗֞վ֧֔ᱶ֛֨ի֚շᳱչ֛֗֞֠֟վ֔֞֟֗֟։շ֧֚֗֞ᮧ֞֟։շ֒օշ֧ է᭟֑ᭃ֚֟ռ֗էև֗֞֔֫շէֈ֞֔ֆշ֧ ֚ֈ֑᭭ᲂ᳇֞֒֞
շ֞֊֢֊շ֧ է֊֚֡֞֒շ֫ժ֏֠է֟։֟֊օᭅ֑էև֗֞ըֈ֧֘ֈ֧֊֧֧֢֚֗ᭅշᳱվ֞ձչ֠_
 ղ֧֚ է֟։֟֊օᭅ֑էև֗֞ըֈ֧֘շ֛֞֗֠ᮧ֏֛֞֗֫չ֞վ֚֨֞ᳰշի֧֚ ֟֊֑֟ֆ֔֫շէֈ֞֔ֆէև֗֞վ֧֔էֈ֞֔ֆ᳇֞֒֞
֞ᳯ֒ֆᳰշ֑֞չ֑֛֞֫_
 է֟։֟֊օᭅ֑էև֗֞ըֈ֧֘շᳱᮧ֟ֆֆև֞շ֑֞ᭅ֛֑֗֞֟ᲂշ֧ է֟֏֧֔ոֈ֢֒᭭և᭭և֔֒֏֧վ֧վ֞ձդչ_֧ 
ի֊᳞֟Ღ֑ᲂշ֫շ֑֞ᭅ֛֗֞֠ֈ֧ո֊֧շᳱէ֊֡֟ֆᮧֈ֞֊շ֒֊֞վ֧֫֞֔շ֧ ᭃշ֞֒֊֛ᱭ֛ᱹ


᭠֑֑֑֞֞֔ շᳱ ո֡֔֠ շ֑֞ᭅ֛֑֗֞֟ᲂ շᳱ վᱨ֒ֆᲂ շ֧  ֞֔֊ ֛֧ֆ֡ վ֊ֆ֞ շ֧  ֚ֈ֑᭭ᲂ շ֫ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֧  ᳇֞֒֞
᭠֑֑֑֞֞֔շᳱ֚֡֊֗֞ժֈ֧ո֊֧ շᳱէ֊֡֟ֆ֛֫չ֑֚֠֟֗֞ի֊շ֑֞ᭅ֛֑֗֞֟ᲂշ֧ ֟վ֊ᱶ ֎եֈշ֧֒  ᱶ ֚֡֊֗֞ժշ֧ ըֈ֧֘շ֧ 
֟֔֟ոֆᱶշ֞֒օᳰֈձ֛ᱹ_շ֑֞ᭅ֛֑֗֞֟ᲂշ֫ֈ֧ո֊֧֛֧ֆ֡᭠֑֑֑֑֞֞֔֞ᭅ᳙ᳲ֔եշի֔᭣։շ֒֞֊֧շ֞ᮧ֑֚֞շ֧֒ չ֞ ի֔᭣։
֎ᱹփ֟֗᭙ևշ֧ է֊֡ᱨ _



֑ᳰֈᳰշ֚֠շ֞֒օ֧֗֘֞֔ ֧֚ ֚᭥֎᭠։֊֒ո֊֧ ֗֞֔֞շ֫ժ᳞֟Ღֈ֢֒᭭և᭭և֔֒ի֟᭭ևֆ֛֫ֆ֛֞֨ ֆ֫շ֑֞ᭅ֛֗֞֠
ᮧ֞֒ե ֏֛֫֊֧֧֢֚֗ᭅի᳞֚֟Ღշᳱ֛ռ֞֊ֈ֢֒᭭և᭭և֔շ֧ ֚᭠֑֗շ᳇֞֒֞շᳱվ֞ձչ֠ն֒ի᳞֚֟Ღշᳱի֟᭭և֟ֆշ֞
ի֧֑᭫᭠֑֑֑֞֞֔շ֫֎ֆ֑֞֞վ֞ձչ֞_ղ᳞֚֞֟Ღշ֧ ֗֔᭠֑֑֑֞֞֔շ֧ ըֈ֧֘֞֊֛֚֡֞֒֠ի֟᭭ևֆ֛֚֒շֆ֛֞֨_
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է᭟֑֑֞9ದ֟֗֟֗։
֘᭣ֈᲂն֒է֟֏᳞֟Ღ֑ᲂշ֚֞եֈ֏ᭅ


թ֊֟֊֑ᲂᱶᮧ֑֡Ღᳰշձչձէᳯ֒֏֞֟֙ֆ֘᭣ֈᲂն֒է֟֏᳞֟Ღ֑ᲂշ֧ ֛֗֠էևᭅ֛ᲂչ֧վ֚֨֞ᳰշ֚֟֟֗֔ᮧᳰᮓ֑֚֞ե֛֟ֆ֞
ֈեփᮧᳰᮓ֑֚֞ե֛֟ֆ֑֚֞֞᭯է֟։֟֊֑֢֚ռ֊֞ᮧ֬᳒֫֟չշᳱէ֟։֟֊֑ն֚֒֞։֞֒օոեփէ֟։֟֊֑ᱶ֟֊֑ֆ֛֨_

ս֢ ցֈ֧֊֧ շᳱ֘֟Ღ
֑ᳰֈիᲬ᭠֑֑֑֚֞֞֔եֆ᳥֛֡֫ᳰշᳰշ֚֠֟֊֑շ֚֞եռ֞֔֊է֊֡֟ռֆշᳯւ֊֞ժի᭜᳖շ֛֛֒֒֞֨ ֆ֛֫֗ըֈ֧֘᳇֞֒֞
ի֚ ֚֠֞ ֆշ ֆև֞ ղ֚֠ ֘ֆᭅ շ֧  է᭟֑։֠֊ ի֊ ֟֊֑ᲂ շ֫ ֛ց֞ ֈᱶչ֧ էև֗֞ ի֊ᱶ ս֢ ց ֈᱶչ֧ վ֚֨֞ ᳰշ ֧֞֔ շ֫
᭠֑֑֚֞եչֆն֚֒֞᭥֑֢֞օᭅ ֆ֒֠շ֧ ֧֚֟֊ց֞֊֧շ֧ ֟֔ձէ֊֡֎ե֟։ֆֿ֛֫
է᳥֗֟֘ᮧ֞֗։֞֊
թ֊֟֊֑ᲂᱶ֟վ֊֞֔ᲂշ֧ ֚ե֎ե։ᱶշ֫ժ᳥᭭ᮧ֞֗։֞֊֊֛ᱭ֛ᱹի᭠֛ᱶ᭠֑֑֞շ֧ ֛֟ֆշ֫ᮧ֫᭜֛֚֞֟ֆշ֒֊֧֧֚֗֞֔֟֞եֆ
շ֧ է֊֡ᱨ᭠֑֑֑֞֞֔᳇֞֒֞֟֊օᱮֆᳰշ֑֞վ֞ձչ֞_
֟֊֚֒֊ձ֗ե᳞֣֞֗֟ᱫ֑֞դ


᭠֑֑֑֛֧֞֞֔ֆ֡ᳰֈ᭨֔֠իᲬ᭠֑֑֑֞֞֔֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֟֊֑ձֆֈ֭᳇֞֒֞֟֊֚֒֟ֆᳰշձվ֞ֆ֧֛ᱹֿ



֟֊֚֒֊շ֧ ֎֞֗վ֢ֈշ֧ ֟֊֑ᲂշ֧ ᮧ֞֗։֞֊֟֊᳜֒֔֞չ֢֛ᲂչ֧
շ թ֊֟֊֑ᲂշ֧ ᮧ֣֗ֆ֛֫֊֧֧֛֧֚֔ը֒᭥֏ᱟձշ֑֞ᭅֆև֞շ֑֞ᭅ֛֑֗֞֟֞դ
ո ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֟֊֑շ֧ էեֆչᭅֆᮧշ֞֟֘ֆվ֚֞֒֠֏֠է֟։֢֚ռ֊֞ըֈ֧֘վ֛֞դ ֆշᳰշ֧֗
թ֊֟֊֑ᲂշ֧ ֟֗ᱧ֊֛ᱭ֛ᱹթ֊֟֊֑ᲂշ֧ էեֆչᭅֆվ֚֞֒֠տ֧վ֞ձեչֿ֧
է֊֚֡ռ
֢ ֠,
 ֚֏֛֚֠֏֞չ֠չօշ֑֞ᭅ֛֗֞֠շᳱչᳯ֒֞շ֧ է֊֡ᱨ֚֞ֈ֧ ֗ᳫ։֞֒օշ֒ᱶ չ֧_է֟։֗Ღ֞չօէ֟։֗Ღ֞է֟։֟֊֑
շ֧  էեֆչᭅֆ ֟֊։֞ᭅᳯ֒ֆ ֧֧֘֗֒ ֗ᳫ ի֟ռֆ ᱨ ֧֚ ։֞֒օ շ֒ᱶ չ֧_ ᮧ֚֞ե֟չշ շ֞֊֢֊ էև֗֞ ըֈ֧֘ᲂ շ֧  ֆ֛ֆ ֚֡֟֔
է֟։շ֞֒֠չօ ֚֡֟֔ է֟։շ֞ᳯ֑֒ᲂ շ֧  ֟֔ձ ֟֊։֞ᭅᳯ֒ֆ ֗ֈᱮ ᱶ ֶ֛֞֟֒ ֛ᲂչ֧_ ᭠֑֑֞֟շ է֟։շ֞ᳯ֑֒ᲂ ֆև֞ ᭠֑֑֑֞֞֔ շ֧ 
շᭅռ֞֒֠ շ֧  ֗ᳫ իᲬ ᭠֑֑֑֞֞֔ ᳇֞֒֞ թ֚ ֚᭥֎᭠։ ᱶ ֟֊։֞ᭅᳯ֒ֆ ᮧ֚֞ե֟չշ ֟֊֑ᲂ շ֧  է֊֡ᱨ ֛ᲂչ֧ _ ᮟ֚֨ շ֫փ ֧֚
֚᭥֎֟᭠։ֆ֠ւ֚֞֠֊᭠֑֑֞։֠֘էև֗֞է֟։շ֞֒֠շ֞֟֊օᭅ֑էե֟ֆ֛֫չ֞_
 շ֑֞ᭅ֛֗֞֠֟֊։֞ᭅᳯ֒ֆ֟ֆ֟ևֆև֑֚֚֞֒եռ֞֟֔ֆ֛֫չ֠_֑֚֞֔֊շ֫֟֊᳧֢֞֗ᭅշֈ֧ո֞վ֞ձչ֞_
 ֧֞֔շ֫֡շ֞֒֞վ֞ձչ֞ֆև֞᭠֑֑֑֞֞֔շ֧ ֟֊ֈᱷ֘֞֊֚֡֞֒ի֟᭭ֆ֟և֑ᲂշ֫ֈվᭅᳰշ֑֞վ֞ձչ֞_
 ᮧ᭜֑֧շᮧ֟ֆ֏֞չ֠ᮧ᭜֑ᭃ᭠֑֑֑֞֞֔ᱶ է֊֚֡֒օշᳱվ֞֊֧ ֚֗֞֔֠֏֠նռ֞ᳯ֒շֆ֞Აֆև֞ᮧ֫ց֫շ֩֔շ֞֞֔֊շ֒ᱶ չ֧_
᭠֑֑֞֞։֠չօ շ֫ ಯ֨փ֚֒ರ էև֗֞ ಯ֑֫֒ ճ֊֒ರ ֧֚ ֚ե֎֫֟։ֆ ᳰշ֑֞ վ֞ձչ֞_ է֟։շ֞֒֠չօ շ֫ ի֊շ֧  ֈ վ֧֚֨ ᳰշ
ಯ᭠֑֑֞֠ւէ֟։շ֞֒֠շ֫ցᭅ ֞᭭ց֒ರ֧֚ ֚ե֎֫֟։ֆᳰշ֑֞վ֞ձչ֞_է֟։֗Ღ֞չօշ֫ಯ֟֗᳇֞֊է֟։֗Ღ֞֗ᳯ᳧֒է֟։֗Ღ֞ರ
֧֚֚ե֎֫֟։ֆᳰշ֑֞վ֞ձչ֞_
 է֟։֗Ღ֞չօ֗֞ե֟սֆ᳞֟Ღչօᭃշ֑֞֒᭭֗ե ֆև֞է᭠֑֛֚֏֞չ֠չօէ֊֧ ֞թᮓ֫֍֫֊֎եֈ֒ոᱶչ֧ վ֎ֆշᳰշի᭠֛ᱶ
֟֊֧֗ֈ֊֛֧ֆ֡֎֑֡֔֞֞֊վ֞ձչ֞_
 ֈ֢֒᭭ևᮧ֑֫Ღ֑֛֚֞֡֟֊᳟֟ֆշ֒ᱶ չ֧ᳰշի֊շ֧ իշ֒օ֧֑֑֧֚֚֨֔֗֒֗֞֒֡Ღ֛֫_
 ֈ֢֒᭭ևᮧ֑֫Ღ֞ֆև֞ֈ֢֒᭭և᭭և֔շ֧ ֚᭠֑֗շ֑֛֚֡֟֊᳟֟ֆշ֒ᱶ չ֧ ᳰշֈ֢֒᭭և᭭և֔֘֞եֆ᭭և֞֊֒֟᭭ևֆ֛֫ի֟ռֆ
ᱨ֧֚֚֡֒֟ᭃֆ֛֫ֆև֞վ֛֞դթե ց֒֊֧ցշᳱ֚֡֟֗։ֿ֛֞֫֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֈ֬֒֞֊ᳰշ֚֠֏֠ᮧշ֞֒շᳱէ֊֡֟ռֆ֎֞։֞
ը֊֧֑֒ᳰֈ֠ւ֚֞֠֊᭠֑֑֞֞։֠֘֟֊ֈᱷ֟֘ֆշ֧֒ ֆ֫շ֑֞ᭅ֛֑֗֞֟ᲂշ֢֫֘᭠֑֞֊֞վ֞ձչ֞_
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 շ֑֞ᭅ֛֗֞֠շ֧ ֈ֬֒֞֊֚֏֛֚֠֏֞չ֠չօշ֧ ֫֎֞թ֔֍֫֊֎եֈ֛֒ᱶչ֧էև֗֞ձ֒֫᭡֧֔֊֫փ֛֒֒ᱶչ֧_
 ֚֏֛֚֠֏֞չ֠չօ֑֛ᮧ֑֚֞շ֒ᱶ չ֧ ᳰշշ֑֞ᭅ֛֗֞֠շ֧ ֈ֬֒֞֊֧֗ շ֨ ֧֒  շᳱյ֒ֈ֧ոᱶ֚ֆշᭅ ֛֒ᱶ ֆև֞ᳰշ֚֠չ֟ֆ֟֗֟։ᱶ
֚ե֔Შ֊֛֒ᱶ_
է֊֚֡ռ
֢ ֠,,
֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչ֛֧ֆ֡ է֊֡֒֫։ᮧᮢ


֗֞ֈ֚ե֚֠ձ֊ը֚֒ե֑֞ ֑ᳰֈշ֫ժ֛֫ 



֗֞ֈշ֞֘֠֙ᭅշ



շ֩᭠ᮨᱶ ֚շᳱᮧ᭭ֆ֞֟֗ֆ֟ֆ֟և ''00<<<< BBBBBBBBBBBB



᭠֑֑֑֞֞֔᭭և֔շ֞᭭և֞֊BBBBBBBBBBBBB



ֈ֢֒᭭և᭭և֔շ֞᭭և֞֊BBBBBBBBBBBBBBBB



ֈ֢֒᭭և᭭և֔֒ᮧ֟ֆ֏֞չ֠չօշ֧ ֊֞ֆև֞ֈBBBBBBBBBBB



֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ շ֞֒օBBBBBBBBBBBB

շ֧ ֧֞֔ᱶ
շ֑֞ᭅ֛֑֗֞֟ᲂշᳱᮧ֣֗֟ֆ

էե֟ֆ֚֡֊֗֞ժ



֧֚֞֗ֈ֊շᳱ֚֡֊֗֞ժ



է᭠֑


ᱹ֊֧᭠֑֑֑֞֞֔շᳱ֗֠֟փ֑֫շ֩᭠ᮨᱶ ᳲ֚եչշ֧ ֟֊֑ᲂշ֧ ᮧ֞֗։֞֊ᲂշָ֫ձ֗ե֚տ֑֛֟֔֞֨ ֛֞թ֒ᳲ֔եշ _ᱹթ֊շ֧ ᮧ֟ֆ֎֞᭟֑֛֒֊֧
շ֞ ֗ռ֊ ֈ֧ֆ֞ ᱠդ վ֛֞ե ֆշ֧֗ ֡տ֒֔֞չ֢ ֛ᱹ_ᱹ ֗֠֟փ֑֫ շ֩᭠ᮨᱶ ᳲ֚եչ շ֞ ֘֡᭨շֈ֧֊֧ շᳱ ֛֚֟ֆ ֈ֧ֆ֞ᱠդ ֑ᳰֈ᭠֑֑֑֞֞֔᳇֞֒֞
֟֊ֈᱷ֟֘ֆᳰշ֑֞վ֞ձ_
ը֧֗ֈշշ֧ ֛᭭ֆ֞ᭃ֒ᮧ֞֟։շ֣ ֆ֛᭭ֆ֞ᭃ֒շֆ֞ᭅ
֟ֆ֟և
֒֟վ᭭ᮝ֠᭠֑֑֑֞֞֔᭭և֧֚֚֔᭠֑֗շշ֧ ի֑֫չ֛֧ֆ֡ 
շ

֟֊֑ֆ᭠֑֑֞֠ւ

ո

֚֡֊֗֞ժ
֟ֆ֟և ''00<<<< 
ᮧ֞֒ե ֏֛֫֊֧շ֑֚֞
᳙֚֞֟շ֑֚֞
շ֡ ֑֚֔

չ

֔֞չֆ
֟֗ֈ֧֘֏֧վ֊֧շ֞֘֡᭨շ֑ᳰֈ֛֫
ը֧֗ֈշᮧ᭜֑ևᱮ᳇֛֞֒֞֗֊
֚֞֊ᱨ֧֛֚֗֊
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᭠֑֑֑֞֞֔շ֧ ըֈ֧֘֞֊֚֡֞֒֞֍ᳱ
ᮧ֞֟։շ֣ ֆէ֟։շ֞֒֠շ֧ ֛᭭ֆ֞ᭃ֒
֟ֆ֟և

ըֈ֧֘֞֊֚֡֞֒
֊֫վվ֨֊֛֞֟֊֎ե։շ
HIGH COURT OF DELHI: NEW DELHI
NOTIFICATION
Delhi, the 26th October, 2021
VIDEO CONFERENCING RULES
Preface
Whereas it is expedient to consolidate, unify and streamline the procedure relating to the use of video
conferencing for Courts; and
No. 348/Rules/DHC.— In exercise of its powers under Section 7 of the Delhi High Court Act, 1966 and
Article 227 of the Constitution of India, the High Court of Delhi, with the prior approval of the Lt. Governor
of the Government of National Capital Territory of Delhi, makes the following Rules.
Chapter I – Preliminary
1. These Rules shall be called the “High Court of Delhi Rules for Video Conferencing for Courts 2021".
(i)

These Rules shall apply to such courts or proceedings or classes of courts or proceedings as the
High Court may notify in this behalf and shall come into force from the date of publication in
the Delhi Gazette.

2. Definitions
In these Rules, unless the context otherwise requires:
(i)

"Advocate" means and includes an advocate entered in any roll maintained under the provisions
of the Advocates Act, 1961 and shall also include government pleaders/advocates and officers
of the department of prosecution.

(ii)

"Commissioner" means a person appointed as commissioner under the provisions of Code of
Civil Procedure, 1908 (CPC), or the Code of Criminal Procedure, 1973 (CrPC), or any
other law in force.

(iii)

"Coordinator" means a person nominated as coordinator under Rule 5.

(iv)

"Court" includes a physical Court and a virtual Court or tribunal.

(v)

"Court Point" means the Courtroom or one or more places where the Court is
physically convened, or the place where a Commissioner or an inquiring officer holds
proceedings under the directions of the Court.

(vi)

"Court User" means a user participating in Court proceedings through video conferencing at a
Court Point.

(vii)

"Designated Video Conferencing Software" means software provided by the High Court from
time to time to conduct video conferencing.

(viii)

“Exceptional
circumstances”
include
illustratively
a
pandemic,
natural
calamities, circumstances implicating law and order and matters relating to the safety of
the accused and witnesses.

(ix)

"Live Link" means and includes a live television link, audio-video electronic means or other
arrangements whereby a witness, a required person or any other person permitted to remain
present, while physically absent from the Courtroom is nevertheless virtually present in the
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Courtroom by remote communication using technology to give evidence and be crossexamined.
(x)

"Remote Point" is a place where any person or persons are required to be present or appear
through a video link.

(xi)

"Remote User" means a user participating in Court proceedings through video conferencing at
a Remote Point.

(xii)

"Required Person" includes:
a. the person who is to be examined; or
b. the person in whose presence certain proceedings are to be recorded or conducted;
or
c. an Advocate or a party in person who intends to examine a witness; or
d. any person who is required to make submissions before the Court; or
e. any other person who is permitted by the Court to appear through
video conferencing.

(xiii)

“Rules” shall mean these Rules for Video Conferencing for Courts and any reference to a Rule,
Sub-Rule or Schedule shall be a reference to a Rule, Sub-Rule or Schedule of these Rules.
Chapter II - General Principles

3. General Principles Governing Video Conferencing
(i)

Video conferencing facilities may be used at all stages of judicial proceedings and proceedings
conducted by the Court.

(ii)

All proceedings conducted by a Court via video conferencing shall be judicial proceedings and all the
courtesies and protocols applicable to a physical Court shall apply to these virtual proceedings. The
protocol provided in Schedule I shall be adhered to for proceedings conducted by way of video
conferencing.

(iii) All relevant statutory provisions applicable to judicial proceedings including provisions of the CPC,
CrPC, Contempt of Courts Act, 1971, Indian Evidence Act, 1872 (Evidence Act), and Information
Technology Act, 2000 (IT Act), shall apply to proceedings conducted by video conferencing.
(iv) Subject to maintaining independence, impartiality and credibility of judicial proceedings, and subject to
such directions as the High Court may issue, Courts may adopt such technological advances as may
become available from time to time.
(v)

The Rules as applicable to a Court shall mutatis mutandis apply to a Commissioner appointed by the
Court to record evidence and to an inquiry officer conducting an inquiry.

(vi) There shall be no unauthorised recording of the proceedings by any person or entity.
(vii) The person defined in Rule 2(xii) shall provide identity proof as recognised by the Government of
India/State Government/Union Territory to the Court point coordinator via personal email. In case of
identity proof not being readily available the person concerned shall furnish the following personal
details: name, parentage and permanent address, as also, temporary address if any.
4. Facilities recommended for Video Conferencing
The following equipment is recommended for conducting proceedings by video conferencing at the Court
Point and the Remote Point:
(i)

Desktop, Laptop, mobile devices with internet connectivity and printer;

(ii)

Device ensuring uninterrupted power supply;

(iii)

Camera;

(iv)

Microphones and speakers;

(v)

Display unit;

(vi)

Document visualizer;

(vii)

Provision of a firewall;

(viii) Adequate seating arrangements ensuring privacy;
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Adequate lighting; and

(x)

Availability of a quiet and secure space
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5. Preparatory Arrangements
5.1

There shall be a Coordinator both at the Court Point and at the Remote Point from which any Required
Person is to be examined or heard. However, Coordinator may be required at the Remote Point only
when a witness or a person accused of an offence is to be examined.

5.2

In the civil and criminal Courts falling within the purview of the district judiciary, persons nominated
by the High Court or the concerned District Judge, shall perform the functions of Coordinators at the
Court Point as well as the Remote Point as provided in Rule 5.3.

5.3

The Coordinator at the Remote Point may be any of the following:

Sub Rule

Where the Advocate or Required Person is at the The Remote Point Coordinator
following Remote Point:shall be:-

5.3.1

Overseas

An official of an Indian Consulate
/ the relevant Indian Embassy / the
relevant High Commission of
India

5.3.2

Court of another state or union territory of India

Any authorized official nominated
by the concerned District Judge

5.3.3

Any authorized person / official
nominated by the Chairperson or
Mediation Centre or office of District Legal Services
Secretary of the concerned District
Authority
Legal Services Authority.

5.3.4

Jail or prison

5.3.5

Hospitals administered by the Central Government, the Medical Superintendent or an
State Government or local bodies
official authorized by them or the
person in charge of the said
hospital

5.3.6

Observation Home, Special Home, Children's Home, The Superintendent or Officer in
Shelter Home, or any institution referred to as a child charge of that child facility or an
facility (collectively referred to as child facilities) and official authorized by them.
where the Required Person is a juvenile or a child or a
person who is an inmate of such child facility.

5.3.7

Women’s Rescue Homes, Protection Homes, Shelter The Superintendent or Officer-inHomes, Nari Niketans or any institution referred to as a charge of the women’s facility or
women’s facility (collectively referred to as women’s an official authorized by them.
facilities).

5.3.8

In custody, care or employment of any other government The Superintendent or Officer-inoffice, organization or institution (collectively referred to charge of the institutional facility
as institutional facilities).
or an official authorized by them.

5.3.9

Forensic Science Lab

The Administrative officer-incharge or their nominee.

5.3.10

In case of any other location

The concerned Court may appoint
any person deemed fit and proper
who is ready and willing to render
services as a Coordinator to ensure
that the proceedings are conducted
in a fair, impartial and independent
manner and according to the
directions issued by the Court in
that behalf.

The concerned Jail Superintendent
or Officer- in-charge of the prison.
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5.3.11 Notwithstanding the provisions of Clause 5.3.1, where witness examination is to take place in a
criminal case of a person located outside the country, the provisions of the “Comprehensive Guidelines for
investigation abroad and issue of Letters Rogatory (LRs) / Mutual Legal Assistance (MLA) Request and
Service of Summons / Notices/ Judicial documents in respect of Criminal Matters” (available at
http://164.100.117.97/WriteReadData/userfiles/ISII_ComprehensiveGuidelinesMutualLegalAssistance_1712
2019.pdf) will be followed to the extent they comport with the provisions of the CrPC and the Evidence Act.
Furthermore, before the Court employs its discretion to carry out witness examination via video conference, it
will obtain the consent of the accused.
5.4

When a Required Person is at any of the Remote Points mentioned in Sub Rule 5.3 and video
conferencing facilities are not available at any of these places the concerned Court will formally request
the District Judge, in whose jurisdiction the Remote Point is situated to appoint a Coordinator for and to
provide a video conferencing facility from proximate and suitable Court premises.

5.5

The Coordinators at both the Court Point and Remote Point shall ensure that the recommended
requirements set out in Rule 4 are complied with so that the proceedings are conducted seamlessly.

5.6

The Coordinator at the Remote Point shall ensure that:
5.6.1 All Advocates and/or Required Persons scheduled to appear in a particular proceeding are
ready at the Remote Point designated for video conferencing at least 30 minutes before the
scheduled time.
5.6.2 No unauthorised recording device is used.
5.6.3 No unauthorised person enters the video conference room when the video conference is in
progress.
5.6.4 The person being examined is not prompted, tutored, coaxed, induced or coerced in any
manner by any person and that the person being examined does not refer to any document, script or
device without the permission of the concerned Court during the examination.

5.7

Where the witness to be examined through video conferencing requires or if it is otherwise expedient to
do so, the Court shall give sufficient notice in advance, setting out the schedule of video conferencing
and, in appropriate cases may transmit non-editable digital scanned copies of all or any part of the
record of the proceedings to the official email account of the Coordinator of the concerned Remote
Point designated under Rule 5.3.

5.8

Before the scheduled video conferencing date, the Coordinator at the Court Point shall ensure that the
Coordinator at the Remote Point receives certified copies, printouts or a soft copy of the non-editable
scanned copies of all or any part of the record of proceedings which may be required for recording
statements or evidence, or for reference. However, these shall be permitted to be used by the Required
Person only with the permission of the Court.

5.9

Whenever required the Court shall order the Coordinator at the Remote Point or at the Court Point to
provide 5.9.1 A translator in case the person to be examined is not conversant with the official language of
the Court.
5.9.2 An expert in sign languages in case the person to be examined is impaired in speech and/or
hearing.
5.9.3 An interpreter or a special educator, as the case may be, in case a person to be examined is
differently-abled, either temporarily or permanently.
Chapter III - Procedure for Video Conferencing

6. Application for Appearance, Evidence and Submission by Video Conferencing:
6.1

Any party to the proceeding or witness, save and except where proceedings are initiated at the instance
of the Court, may move a request for video conferencing. A party or witness seeking a video
conferencing proceeding shall do so by making a request via the form prescribed in Schedule II.

6.2

Any proposal to move a request for video conferencing should first be discussed with the other party or
parties to the proceeding, except where it is not possible or inappropriate, for example in cases such as
urgent applications.

6.3

On receipt of such a request and upon hearing all concerned persons, the Court will pass an appropriate
order after ascertaining that the application is not filed to impede a fair trial or to delay the proceedings.
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6.4

While allowing a request for video conferencing, the Court may also fix the schedule for convening the
video conferencing.

6.5

In case the video conferencing event is convened for making oral submissions, the order may require
the Advocate or party in person to submit written arguments and precedents, if any, in advance on the
official email ID of the concerned Court.

6.6

Costs, if directed to be paid, shall be deposited within the prescribed time, commencing from the date
on which the order convening proceedings through video conferencing is received.

7. Service of Summons
7.1 Summons issued to a witness who is to be examined through video conferencing, shall mention the date,
time and venue of the concerned Remote Point and shall direct the witness to attend in person along with
proof of identity or an affidavit to that effect. The existing rules regarding service of the summons and the
consequences for non-attendance, as provided in the CPC and CrPC shall apply to service of summons for
proceedings conducted by video conferencing.
7.2 Furthermore in respect of service of summons on witnesses residing outside the country, concerning
criminal matters, the provisions of “Comprehensive Guidelines for investigation abroad and issue of Letters
Rogatory (LRs) / Mutual Legal Assistance (MLA) Request and Service of Summons / Notices/ Judicial
documents
in
respect
of
Criminal
Matters”
(available
at
http://164.100.117.97/WriteReadData/userfiles/ISII_ComprehensiveGuidelinesMutualLegalAssistance_1712
2019.pdf) will be followed to the extent they comport with the provisions of the CrPC and the extant laws.
8. Examination of persons
8.1

Any person being examined, including a witness shall, before being examined through video
conferencing, produce and file proof of identity by submitting an identity document issued or duly
recognized by the Government of India, State Government, Union Territory, or in the absence of such a
document, an affidavit attested by any of the authorities referred to in Section 139 of the CPC or Section
297 of the CrPC, as the case may be. The affidavit will inter alia state that the person, who is shown to
be the party to the proceedings or as a witness, is the same person, who is to depose at the virtual
hearing. A copy of the proof of identity or affidavit, as the case may be, will be made available to the
opposite party.

8.2

The person being examined will ordinarily be examined during the working hours of the concerned
Court or at such time as the Court may deem fit. The oath will be administered to the person being
examined by the Coordinator at the Court Point.

8.3

Where the person being examined, or the accused to be tried, is in custody, the statement or, as the case
may be, the testimony, may be recorded through video conferencing. The Court shall provide adequate
opportunity to the under-trial prisoner to consult in privacy with their counsel before, during and after
the video conferencing.

8.4

Subject to the provisions for the examination of witnesses contained in the Evidence Act, before the
examination of the witness, the documents, if any, sought to be relied upon shall be transmitted by the
applicant to the witness, so that the witness acquires familiarity with the said documents. The applicant
will file an acknowledgement with the Court in this behalf.

8.5

If a person is examined concerning a particular document then the summons to witness must be
accompanied by a duly certified photocopy of the document. The original document should be exhibited
at the Court Point as per the deposition of the concerned person being examined.

8.6

The Court would be at liberty to record the demeanour of the person being examined.

8.7

The Court will note the objections raised during the deposition of the person being examined and rule
on them.

8.8

The Court shall obtain the signature of the person being examined on the transcript once the
examination is concluded. The signed transcript will form part of the record of the judicial proceedings.
The signature on the transcript of the person being examined shall be obtained in either of the following
ways:
8.8.1 If digital signatures are available at both the concerned Court Point and Remote Point, the soft
copy of the transcript digitally signed by the presiding Judge at the Court Point shall be sent by the
official e-mail to the Remote Point where a print out of the same will be taken and signed by the
person being examined. A scanned copy of the transcript digitally signed by the Coordinator at the
Remote Point would be transmitted by official email to the Court Point. The hard copy of the signed

[PART II—I

DELHI GAZETTE : EXTRAORDINARY

19

transcript will be dispatched after the testimony is over, preferably within three days by the
Coordinator at the Remote Point to the Court Point by recognised courier/registered speed post.
8.8.2 If digital signatures are not available, the printout of the transcript shall be signed by the
presiding Judge and the representative of the parties, if any, at the Court Point and shall be sent in
non-editable scanned format to the official email account of the Remote Point, where a printout of
the same will be taken and signed by the person examined and countersigned by the Coordinator at
the Remote Point. A non-editable scanned format of the transcript so signed shall be sent by the
Coordinator of the Remote Point to the official email account of the Court Point, where a print out of
the same will be taken and shall be made a part of the judicial record. The hard copy would also be
dispatched preferably within three days by the Coordinator at the Remote Point to the Court Point
by recognised courier/registered speed post.
8.9

An audio-visual recording of the examination of the person examined shall be preserved. An encrypted
master copy with hash value shall be retained as a part of the record.

8.10 The Court may, at the request of a person to be examined, or on its own motion, taking into account the
best interests of the person to be examined, direct appropriate measures to protect the privacy of the
person examined bearing in mind aspects such as age, gender, physical condition and recognized
customs and practices.
8.11 The Coordinator at the Remote Point shall ensure that no person is present at the Remote Point, save and
except the person being examined and those whose presence is deemed administratively necessary by
the Coordinator for the proceedings to continue.
8.12 The Court may also impose such other conditions as are necessary for a given set of facts for effective
recording of the examination (especially to ensure compliance with Rule 5.6.4).
8.13 The examination shall, as far as practicable, proceed without interruption or the grant of unnecessary
adjournments. However, the Court or the Commissioner as the case may be will be at liberty to
determine whether an adjournment should be granted, and if so, on what terms.
8.14 The Court shall be guided by the provisions of the CPC and Chapter XXIII, Part B of the CrPC, the
Evidence Act and the IT Act while examining a person through video conferencing.
8.15 Where a Required Person is not capable of reaching the Court Point or the Remote Point due to sickness
or physical infirmity, or presence of the required person cannot be secured without undue delay or
expense, the Court may authorize the conduct of video conferencing from the place at which such
person is located. In such circumstances, the Court may direct the use of portable video conferencing
systems. Authority in this behalf may be given to the concerned Coordinator and/or any person deemed
fit by the Court.
8.16 Subject to such orders as the Court may pass, in case any party or person authorized by the party is
desirous of being physically present at the Remote Point at the time of recording of the testimony, such
a party shall make its arrangement for appearance /representation at the Remote Point.
9. Exhibiting or Showing Documents to Witness or Accused at a Remote Point
If in the course of examination of a person at a Remote Point by video conferencing, it is necessary to show a
document to the person, the Court may permit the document to be shown in the following manner:
9.1

If the document is at the Court Point, by transmitting a copy or image of the document to the Remote
Point electronically, including through a document visualizer; or

9.2

If the document is at the Remote Point, by putting it to the person and transmitting a copy/image of the
same to the Court Point electronically including through a document visualizer. The hard copy of the
document countersigned by the witness and the Coordinator at the Remote Point shall be dispatched
thereafter to the Court Point via authorized courier/registered speed post.

10. Ensuring seamless video conferencing
10.1 The Advocate or Required Person, shall address the Court by video conferencing from a specified
Remote Point on the date and time specified in the order issued by the Court. The presence of the
coordinator will not be necessary at the Remote point where arguments are to be addressed by an
advocate or party in person before the Court.
10.2 If the proceedings are carried out from any of the Remote Point(s) (in situations described in Rules
5.3.1 to 5.3.9) the Coordinator at such Remote Point shall ensure compliance of all technical
requirements. However, if the proceedings are conducted from a Remote Point falling in the situation
contemplated under Rule 5.3.10, such as an Advocate’s office, the Coordinator at the Court Point shall
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ensure compliance of all technical requirements for conducting video conferencing at both the Court
Point and the Remote Point.
10.3 The Coordinator at the Court Point shall be in contact with the concerned Advocate or the Required
Person and guide them regarding the fulfilment of technical and other requirements for executing a
successful hearing through video conferencing. Any problems faced by such Remote Users shall be
resolved by the Court Point Coordinator. The Court Point Coordinator shall inter alia share the link of
the video conferencing hearing with such Remote Users.
10.4 The Coordinator at the Court Point shall ensure that any document or audio-visual files, emailed by the
Remote User, are duly received at the Court Point.
10.5 The Coordinator at the Court Point shall also conduct a trial video conferencing, preferably 30 minutes
before scheduled video conferencing to ensure that all the technical systems are in working condition at
both the Court Point and the Remote Point.
10.6 At the scheduled time, the Coordinator at the Court Point shall connect the Remote User to the Court.
10.7 On completion of the video conferencing proceeding, the Court shall mention in the order sheet the time
and duration of the proceeding, the software used (in case the software used is not the Designated Video
Conferencing Software), the issue(s) on which the Court was addressed and the documents if any that
were produced and transmitted online. In case a digital recording is tendered, the Court shall record
its duration in the order sheet along with all other requisite details.
10.8 The Court shall also record its satisfaction as to clarity, sound and connectivity for both Court Users
and Remote Users.
10.9 On the completion of video conferencing, if a Remote User believes that she/he were prejudiced due to
poor video and/or audio quality, the Remote User shall immediately inform the Coordinator at the Court
Point, who shall, in turn, communicate this information to the Court without any delay. The Court shall
consider the grievance and if it finds substance in the grievance may declare the hearing to be
incomplete and the parties may be asked to re-connect or make a physical appearance in Court.
11.

Judicial remand, the framing of charge, the examination of accused and Proceedings under
Section 164 of the CrPC

11.1 The Court may, at its discretion, authorize the detention of an accused, frame charges in a criminal trial
under the CrPC by video conferencing. However, ordinarily judicial remand in the first instance or
police remand shall not be granted through video conferencing save and except in exceptional
circumstances for reasons to be recorded in writing.
11.2 The Court may, in exceptional circumstances, for reasons to be recorded in writing, examine a witness
or an accused under Section 164 of the CrPC or record the statement of the accused under Section 313
CrPC through video conferencing, while observing all due precautions to ensure that the witness or the
accused as the case may be is free of any form of coercion, threat or undue influence. The Court shall
ensure compliance with Section 26 of the Evidence Act.
Chapter IV - General Procedure
12.General procedure
12.1 The procedure set out hereafter in this chapter is without prejudice to the procedure indicated elsewhere
in these Rules qua specific instances in which proceedings are conducted via video conferencing.
12.2 The Coordinator at the Court Point shall ensure that video conferencing is conducted only through a
Designated Video Conferencing Software. However, in the event of a technical glitch during a given
proceeding, the concerned Court may for reasons to be recorded permit the use of software other than
the Designated Video Conferencing Software for video conferencing in that particular proceeding.
12.3 The identity of the person to be examined shall be confirmed by the Court with the assistance of the
Coordinator at the Remote Point as per Rule 8.1, at the time of recording of the evidence and the same
must be reflected in the order sheet of the Court.
12.4 In civil cases, parties requesting for recording statements of the person to be examined by video
conferencing shall confirm to the Court, the location of the person, the willingness of such person to be
examined through video conferencing and the availability of technical facilities for video conferencing
at the agreed-upon time and place.
12.5 In criminal cases, where the person to be examined is a prosecution witness or a Court witness, or where
a person to be examined is a defence witness, the counsel for the prosecution or defence counsel, as the
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case may be, shall confirm to the Court the location of the person, willingness to be examined by video
conferencing and the time, place and technical facility for such video conferencing.
12.6 In case the person to be examined is an accused, the prosecution will confirm the location of the
accused at the Remote Point.
12.7 Video conferencing shall ordinarily take place during the Court hours. However, the Court may pass
suitable directions concerning the timing and schedule of video conferencing as the circumstances may
warrant.
12.8 If the accused is in custody and not present at the Court Point, the Court will order a multi-point video
conference between itself, the witness and the accused in custody to facilitate the recording of the
statement of the witness (including medical or other experts). The Court shall ensure that the defence of
the accused is not prejudiced in any manner and that the safeguards contained in Rule 8.3 are observed.
12.9 The Coordinator at the Remote Point shall be paid such amount as honorarium as may be directed by
the Court in consultation with the parties.
13. Costs of Video Conferencing
In the absence of rules prescribed by the concerned Court, the Court may take into consideration the
following circumstances when determining and/or apportioning the costs of video conferencing:
13.1 In criminal cases, the expenses of the video conferencing facility including expenses involved in
preparing soft copies / certified copies of the Court record and transmitting the same to the Coordinator
at the Remote Point, and the fee payable to the translator / interpreter / special educator, as the case may
be, as also the fee payable to the Coordinator at the Remote Point, shall be borne by such party as
directed by the Court.
13.2 In civil cases, generally, the party requesting for recording evidence through video conferencing shall
bear the expenses.
13.3 Besides the above, the Court may also make an order as to expenses as it considers appropriate, taking
into account the rules / instructions regarding payment of expenses to the complainant and witnesses, as
may be prevalent from time to time.
13.4 It shall be open to the Court to waive the costs as warranted in a given situation.
14. Conduct of Proceedings
14.1 All Advocates, Required Persons, the party in person and/or any other person permitted by the Court to
remain physically or virtually present (hereinafter collectively referred to as participants) shall abide by
the requirements set out in Schedule I.
14.2 Before the commencement of video conferencing all participants, shall have their presence recorded.
However, in case a participant is desirous that their face or name be masked, information to that effect
will be furnished to the Court Point Coordinator before the commencement of the proceeding.
14.3 The Court Point Coordinator shall send the link / Meeting ID / Room Details via the email Id / mobile
number furnished by the Advocate or Required Person or other participant permitted to be virtually
present by the Court. Once the proceedings have commenced, no other persons will be permitted to
participate in the virtual hearing, save and except with the permission of the Court.
14.4 The participants, after joining the hearing shall remain in the virtual lobby if available, until they are
admitted to the virtual hearing by the Coordinator at the Court Point.
14.5 Participation in the proceedings shall constitute consent by the participants to the proceedings being
recorded by video conferencing.
14.6 Establishment and disconnection of links between the Court Point and the Remote Point would be
regulated by orders of the Court.
14.7 The Court shall satisfy itself that the Advocate, Required Person or any other participant that the Court
deems necessary at the Remote Point or the Court Point can be seen and heard clearly and can see and
hear the Court.
14.8 To ensure that video conferencing is conducted seamlessly, the difficulties, if any, experienced in
connectivity must be brought to the notice of the Court at the earliest on the official email address and
mobile number of the Court Point Coordinator which has been furnished to the participant before the
commencement of the virtual hearing. No complaint shall subsequently be entertained.
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14.9 Wherever any proceeding is carried out by the Court under these Rules by taking recourse to video
conferencing, this shall specifically be mentioned in the order sheet.
15. Access to Legal Aid Clinics/Camps/Lok Adalats/Jail Adalats
15.1 In conformity with the provisions of the Legal Services Authorities Act, 1987 and the laws in force, in
proceedings related to Legal Aid Clinics, Camps, Lok Adalats or Jail Adalats, any person who at the
Remote Point is in Jail or Prison shall be examined by the Chairman / Secretary of the District Legal
Service Authority or Members of Lok Adalats before passing any award or orders as per law.
15.2 Such award or order shall have the same force as if it was passed by the regular Lok Adalat or Jail
Adalat.
15.3 Copy of the award or order and the record of proceedings shall be sent to the Remote Point.
16. Allowing persons who are not parties to the case to view the proceedings
16.1 To observe the requirement of an open Court proceeding, members of the public will be allowed to view
Court hearings conducted through video conferencing, except proceedings ordered for reasons recorded in
writing to be conducted in-camera. The Court shall endeavour to make available sufficient links (consistent
with available bandwidth) for accessing the proceedings.
16.2 Where, for any reason, a person unconnected with the case is present at the Remote Point, that person
shall be identified by the Coordinator at the Remote Point at the start of the proceedings and the purpose of
the presence of that person shall be conveyed to the Court. Such a person shall continue to remain present
only if ordered so by the Court.
Chapter V – Miscellaneous
17. Reference to Words and Expressions
Words and expressions used and not defined in these Rules shall have the same meaning as assigned to them
in the CPC, the CrPC, Evidence Act, IT Act, and the General Clauses Act, 1897.
18. Power to Relax
The High Court may if satisfied that the operation of any Rule is causing undue hardship, by order dispense
with or relax the requirements of that Rule to such extent and subject to such conditions, as may be stipulated
to deal with the case in a just and equitable manner.
19. Residual Provisions
Matters concerning which no express provision has been made in these Rules shall be decided by the Court
consistent with the principle of furthering the interests of justice.
20. Repeal and Savings
20.1. The High Court of Delhi Rules for Video Conferencing for Courts, 2020 are hereby repealed.
20.2 Notwithstanding the repeal, provisions of 2020 Rules shall apply to:a) Actions and proceedings commenced before these rules came into force.
b) All notifications/orders published/issued under the Video Conferencing Rules 2020, to the extent
they are not repugnant to these rules, shall be deemed to have being made or issued under these rules.
SCHEDULE I
1. All participants shall wear sober attire consistent with the dignity of the proceedings. Advocates shall be
appropriately dressed in professional attire prescribed under the Advocates Act, 1961. Police officials
shall appear in the uniform prescribed for police officials under the relevant statute or orders. The attire
for judicial officers and court staff will be as specified in the relevant rules prescribed in that behalf by the
High Court. The decision of the Presiding Judge or officer as to the dress code will be final.
2. Proceedings shall be conducted at the appointed date and time. Punctuality shall be scrupulously
observed.
3. The case will be called out and appearances shall be recorded on the direction of the Court.
4. Every participant shall adhere to the courtesies and protocol that are followed in a physical Court. Judges
will be addressed as “Madam/Sir” or “Your Honour”. Officers will be addressed by their designation such
as “Bench Officer/Court Master”. Advocates will be addressed as “Learned Counsel/Senior Counsel”
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5. Advocates, Required Persons, parties in person and other participants shall keep their microphones muted
till they are called upon to make submissions.
6. Remote Users shall ensure that their devices are free from malware.
7. Remote Users and the Coordinator at the Remote Point shall ensure that the Remote Point is situated in a
quiet location, is properly secured and has sufficient internet coverage. Any unwarranted disturbance
caused during video conferencing may if the Presiding Judge so directs render the proceedings non-est.
8. All participants’ cell phones shall remain switched off or in aeroplane mode during the proceedings.
9. All participants should endeavour to look into the camera, remain attentive and not engage in any other
activity during the proceedings.

SCHEDULE II
Request Form for Video Conference
1. Case Number / CNR Number (if any)
2. Cause Title
3. Proposed Date of conference (DD/MM/YYYY):___________
4. Location of the Court Point(s):______________
5. Location of the Remote Point(s):_______________________
6. Names & Designation of the Participants at the Remote Point: ___________________
7. Reasons for Video Conferencing:
In the matter of:
8. Nature of Proceedings: Final Hearing

Motion Hearing

Others

I have read and understood the provisions of Rules for Video Conferencing for Courts (hyperlink). I
undertake to remain bound by the same to the extent applicable to me. I agree to pay video conferencing
charges if so, directed by the Court.

Signature of the applicant/authorised signatory:
Date:

------------------------------------------------------------------------------------------------------------------For use of the Registry / Court Point Coordinator

A) Bench assigned:
B) Hearing:
Held on (DD/MM/YYYY): Commencement Time:
End time:
Number of hours:
C) Costs:
Overseas transmission charges if any:
To be Incurred by Applicant /Respondent:
To be shared equally:
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Waived; as ordered by the Court:

Signature of the authorised officer:
Date:

By Order
MANOJ JAIN, Registrar General
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HIGH COURT OF DELHI: NEW DELHI
NOTIFICATION
Delhi, the 26th October, 2021
No. 349/Rules/DHC

The following is published for general information .

In exercise of the powers conferred by sub-Rule (i), Rul
for Video Conferencing for Courts 2021", the High Court of Delhi is pleased to notify that the said Rules shall
apply qua this Court and vis-à-vis courts and tribunals over which this Court has jurisdiction.
By Order
MANOJ JAIN, Registrar General

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
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